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inclusion at these four unil8 not con-
sidered? Subsequently, why was the 
Inclusion of these four unit. considered 
desirable? An explanation ij called 
for from the Government as to why 
these four new units were added. 

SbrI D. R. Chavan: Sir, the Bill, as 
it was passed by the Lok Sabhs, in-
cluded in the Schedule: Andhra Pra-
desh, Gujarat, Kerala, Madras, Punjab 
and Uttar Pradesh. As regards the 
two States which have been inserted, 
namely, MY'Sore and Rajasthan, If my 
hon. frieIl.d referred to article 252 of 
the Constitution, he will find that it 
lays down that if two or more than 
two States pass a requisite Resolution, 
this Bill may be made applicable so 
far as those States which have pa'sed 
that requi.lte Resolution are cor.-
cerned. Subsequently, on the 21., 
October, 1964 tbe State of Rajasthan 
and on the 2nd and the 6th Febru-
ary, 1965 1he State of Mys0rc 
passed those requisite Resolutions 
and, therefore, these States were 
inserted intl) i~ .~ l  and 
the House has agreed to thaI. 
Therefore, it is nothing but " 
fonnal amendment. My hon. friend 
said that the entire Bill should have 
been brought before the House. That 
is not correct. Therefore. this may be 
accepted. 

Mr. Deputy-Speaker: The question 

Ill: 

UThat the amendments made by 
Rajya Sabha in the Bill be agreed 
to." 

The motiOft "'''" adopted. 

lU7 ""-

LIFE INSURANCE CORPORATION 
(AMENDMENT) BILL 

The MInister of PIaImJDr (Shrl B. 
B. Bhaptl: Mr. Deputy-Speaker. Sir, 
I rise to move that the Bill further to 
amend the Life Insurance Corporation 
Act, 1'56 be taken into conssderation. 

ShrilDdrajlt Gupta (Calcutta South-
West): What is the time allotted lor 
this Bill? 

Mr. ~ I .  Time has not 
been allotted. 

,8hrI Indrallt GIIIMB: Time must be 
allotted. 

Mr. Deputy-Speaker: We will come 
to that afterwards. 1 will consult the 
House. 

Shri B. R. Jlbacat: AJJ the Bill con-
tains on' y four clauses I shall not 
weary the House by giving an ela-
borate explanation about the provi-
sions conlaille,d therein. As a matter 
,of fact, the statement of objects and 
reasons is self-explanaiolJ'. 

Section 28 of the Life Insurance 
Corporation Act, 1956, was intended 
to provide that 5 per cent of the ~

luarial surplus of Ihe LIC may be 
utilised by the Central Government 
for its own purpose or for such other 
purpose and in such manner as the 
Government may determine. This in-
tention was consistent with the provi-
sions of section 49 of the Insurance 
AM. 1938 which was applicable to 
Life Insurance companies before nn-
tionalisation and which entitled them 
to ~l  to or to reserve for their 
shareholders any amount not exceed-
Ing 7i per cent of the actuarial sur-
plus. Government. however, in pro-
viding only 5 per cent, of the surplWl 
for allocation to them, accepted a 
smaller share of the surplus than what 
wag permissible to the erstwhile in-
rurer!; under the I ~  Act. Thus. 
the Government gave a much fairer 
deal to the policy-holders of the Cor-
poration, 

Recently, the Supreme Court in III 
judgment ~ ~ that under the 
provision. of the LIC Act as it stands 
at present, while the Central Govern-
ment may determine the manner iD 
whiCh the rem.inder or the surplua 
m"'Y' be utilised. it could not appro-
priate it as revenue. Since Govem-
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ment has made appropriations to It. 
revenues from the valuation surpluses 
made by the Life Insurance Corpora-
tion in the past, It has become neces-
sary to amend the law suitably to 
make clear and to give effect to the 
original intention behind section 28 
ot the Act. While this will resolve the 
legal diftlcuIty referred to, the Sup-
reme Court has also held that certain 
liabilities inherited trom the insurance 
companies prior to nationalisation 
which are not payable from the Life 
Insurance Fund must be paid by Gov-
ernment under sec lion 9 of the LIe 
Act out of the surplus appropriated 
lIl" It. It has accordingly been provi-
ded that the liabilities which devolv-
ed on the Corporation under section 
9 of the Act should constitute a first 
charge on the surplus remaining after 
allocation to policyholders. 

As the House is already aware, the 
Corporation is nOW transacting gene-
ral insurance business also. Sub-
scction (3) of section 10 of the Insu-
rance At:. which is applicable to the 
Corporation provides that no portion 
of the Life Insurance Fund shall be 
utilised for any other purpose apart 
from life i ~ . As regards the 
general insurance fund. I may mention 
that iL is the prac!ice of the general 
insurance companies to allocate the 
whole of the dispo<able profits from 
general in..'ftnancc ..~i  to their 
shareholders. Therefore. in so far as 
the general insurance business is CO!l-
cerned, it is proposed to make a spe-
effic provision in the Act for aPoea-
tlon of the disposable profits arislllg 
out of the general insurance buslne .. 
to the Central Government, the sole 
shareholders of the Corporation. 

With these words. I move. 

Hr. I ~  Motion mov-
ed: 

"That the Bill further to amend 
the Life Insurance Corporation 
Act, ISH be taken Into consider-
ation.. .. 

The time has not been aliotled tor 
this. Shall we ftx 1 hour? 

Sbrt JDdnJlt Gupta: Three hours. 

Sbrt B. B.. JIIIapt: No, Sir, It is . 
smalI B1ll. 

Mr. Depa&y-.8peaker: Let ua pro-
ceed and then we wil see 10 It. 

Before I call any han. Member to 
speak on this Bill, I may make an 
announcement. I have received all 
intimation iliat there I. no likehhoo<l 
of any stalement being made today 
by the Prime Minister or the Defence 
Minister. 

Shrl N. Dandell:er (Gonda): Mr. 
Deputy-Speaker, SIr. I must be,m by 
saying that I am delighted that tile 
Minister PU!s forward reasons for ap-
propriating surpluses to Government 
corresponding to the reasons whkh 
the private sector companil"s apparent-
ly found justifiable as the rea.'o09 for 
appropriating l ~  to shareho1d .. 
er.. However, I think the anology is 
completely unfounded. As • math'r of 
principle, I do not think Government 
is entitled to trent l ~ of 1hc 
Life In,urance Corporation in the 
some wny as wns don'.' h.v privafe 
insurance companies before lif£' imiU-
ranee was nationalised, or QS the in-
surance i ~ now 1reat their 
!;urpluses from their general insur81.ce. 
businesses. 

On this par:icu)ar question 01 the 
lite insurance valuation surplus, I 
have been endeavouring. on going 
through the Lite Insurance COl'pora-
tion Bill Introduced in 19M and on 
following Its Rubs"quenl hi.tory, to 
Blcertaln ~  It is true 10 say that 
Government Intended to apPTnprlate 
5 per cent of the valuation fIlurp)u __ 
to general revenUes. The main pur ... 
pose at the Important claus .. 3 of the 
present Bin ll!: bAsed on thp. fIItatement 
that it was always ~ intenhon of 
Govprnment to appropriate S per rent 
ot L.I.C!s of vaJuatlon trurplus to ~ 
ral revenu.,.. whpreo. tho Su""",,p 
Court haR h("ld that such appropriation 
in tern. of S<>dlon 28 of ~ LTC Ad 
as it stands. i. really misappropriation 
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by Government. In order to get the.e 
thing into right focus, one has really 
t.o a.k oneself whether Government 
is misleading ,he House Or mRkJhg a 
true s:atement ot its intentions when 
the :Minister says that the intl!r..tion 
was alway. to appropriate the 5 per 
cent to general revenues. 

The Life Insurance Corporation Act 
which was passed in 1956 was intro-
duced as a Bill on the 17th F.bruaIj·', 
1956. I went through that Bill as in-
troduced, but 1 found there no notes on 
clauses at all. There is ~ a smgle 
note on the then clause 24 of the 
Bill which corresponds to tile final 
Section 28 of the Act. There is no'. 
• single line by way of statement of 
objects or notes on the dause to indi-
cate that 5 per cent of the valuation 
surplus was intended to be appropriat-
ed by Government. In r'Jct, the term. 
of the clause were that that portion 
of the surplus was to be utilised for 
such purposes and in such manner a9 
the Central Government may direct 
and the Supreme Court has held, quite 
properly; that that did no ... mtitle the 
Government to misappropriate that 
surplus to its own purpose. That is 
so far as the Bill, as introduced, goes. 

Then in March 1956, there was a 
debate' on the motion that the Bill 
be referred to a Select Committee. 
Even during that debate for relercnC'(. 
of the Bill to the Select Committee, 
the then Finance Minister did not in-
dicate by onE" single word or ser.tence 

~ the in:ention of the thtn clauae 
24 correspondsng to Section ~  of th" 
Act, as enacted, was to appropriate 5 
per ('cnt of the valuation surplus to 
general revenues of the Central Gov-
ernment. I come next to the ~ 

inlls before the Select Committee. The 
Select Committee reported on 30th 
April. 1956, but aRain, with no com-
ments whab:oever on thE' original 
<tau," 24. re-numbered by the Select 
Committee ~ dRu!!p 28. However I 
find on going through the Select 
Committee's report that two Members 
of the Select Committee drew ~ C l  

attention to this matter in a minute 
of dissent at page XVI of tbe report, 
of which the relevant extract reada 
as [ollows: 

"Government have not indicat-
ed the purpose for which such 
funds may be used. The surplus 
would go on increH.Bing every 
year". 

That is obvious, because as the life 
insurance bus.iness of the Corporation 
expands, the valuation surplus once 
in two years or once in three years, 
whatever be the period of valuation, 
is al00 bound. to expand. ConsequeBt-
Iy, 5 per cent of the valuation SurplUi 
would be a very large and expanding 
figure . 

These two gentlemen !iiay in their 
minute ot dissent:-

"The surplus would go on in-
creasing every year, and there 
~ l  be no justification for ap-
propriating un increasing amount 
every year for unknown purposes. 
The only purpose for which such 
appropriations might be rightly 
used is the payment of dividend 
on the capital employed by Gov-
ernment, and we rerommend that 
out of the valuation ,urplus, • 
reasonable dividend should be 
paid on the capital and the entire 
balance should be utilised for 
the benefit of policyhOlders". 

Even when an opportunity of that 
kind was given in a minute of dissent 
by two Members of the Select Com-
mittee. notwithstanding i~ clear 
opportunity, Government did not 
make clear what their intentions 
were in the matter of the 5 per cent. 
of valuation surplus that we are now 
discussing. On the contrary, during 
the clause-by-clau ... eonsideration of 
the Bill .s allU'nded by the Select 
Committee. "peaking on dau... 28. 
Shri M. C. Shah. then speaking on 
behalf of Government said that 5 per 
Cf'nt would go to the Corporation, 
i~  was n vpry dhll:tinM organi!lB-
hon trom Government. In other 
woreis even when Shrl M. C. Shah 
hac.' the opportunity to Indicate c1ear-
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Iy what was intended to be done with 
this 5 per cent that might be disposed 
of in such manner as the Government 
might direct, he did not say that it 
was intended to appropriate It for 
Central Government revenues. He 
said that the 5 per cent would go to 
the corporation. I have got here an 
extract from what he said. He said: 

''The Bill provides ...... 

-that is, the Bill u reported by the 
Select Committee-

" .. that V5 per cent of the sur-
plus should go to the policyholder 
and 5 per cent to the corpora-
tion .... 

There is not One sin,le word agaln 
in Shri M. C. Shah's exposition or 
this-following upon .~l  ,-omments 
made by those two gentlemen in a 
minute of dissent, and following also 
upon what they said during the 
clause-by-clause debate,-there is not 
one word by the spokesman On be-
half of Government,-it wag not at 
that time the Finance Minister who 
,ave the reply, but it was Shri M. C. 
Shoh, and he too did not .oY,-that 
the intention was someiliinl{ Vague 
<>r that it could be appropriated for 
Government: he said on the contrary 
and quite ~ill ll  that the 5 per 
eent would go to the corporation. 

In vIew of all this, I am unable to 
accept the statement of the hon. 
J4lnlster, and I suggest that Govern-
ment are now misleading the Hou',e to 
the etreet that this 5 per cent was al-
ways intended to be appropriated b)' 
G<Jvernment. The facts are that G<JV'-
ernment had at no time indicated or 
even hinted that they would appro-
priate the 5 per cent to their own use 
and such intentions cannot now be in-
ferred. 

Consequently, I think that the pcm-
tion remains as stated by the Supreme 
Court, namely that G<Jvemment. In 
appropriating this 5 per cent were 
IICtually commlttln, mlsappr<>prlA-
lion; and It Is "" defence against mis-
appropriation to ruuest that "It wu 
always my tntentlOtl ~ appropriate 
and, therefore, It ill not • matter of 

misappropriation", That is my main 
criticism about this Bill. 

There are certain minor thin .. 
about which I do not think very 
much time need be taken. It is 
agreed that Government had also 
slipped up on another molter. They 
thought that they could not only 
take this 5 per cent but they must 
take the whole of it and leave the 
corporation holding the baby of out· 
standing liabilities of the premerger 
companies. But the Supreme Court 
held that out of this 5 per cent the 
liabilities of the premerger companies 
must first be paid. 

Thus the main part of this Bill ii 
( ~ l  an attempt by Government to 
mis!cad the HallS£' anu the country 
into the belief that they arc now 
legislating to put into the Act what 
WR..1:i always their intention, whereas 
On the facts it seems to me to be 
quite dear that the Supreme Court 
... as quite right in holding this to be 
misappropriation. And I think that 
on grounds of public polky.. it 
would be wrong to try now and legs· 
Use this misappropriation by retros-
pective amendment of lection 28. 

A.. regards the new section %8A 
sought to be introduced by claule 4, 
here again. It is a question of princi-
pie to consider whetlier the corpora-
tion and the GovernTnent can be trea-
ted in this particular respect •• if 
they were one and the .ame thing. 
and whether, tor Instance, the ~ 

fits arising out of general insuran"" 
business which the corporation ha. 
recently decided to undertake. belonlt 
to the corporation to be ~  for th-
maln purpose of the corporation, 
which i. to go on and on developin, 
lite insurance buslne •• In thl. country 
until It covers u large a portion of 
the papulation as it pooslbly can, or 
whether instead of that Governmont 
are entitled, in 10 far .. ""1'rI I . ~

rat inwura""" l. concemed. to take 
any part of that proftt thf'lllRIYl'I 
Howt!ver. but In re.pect of Ihls J 
have no lueh crltlciem to make u 
I have about the esrlll!!' propoal; 
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for here, 'at any rate, Government 
are making their intention quite clear 
from the start, namely, that the pro-
fits of general insurance atter making 
appropriatlons for reserves and other 
necessary provisions, orc proposed to 
be appropriated to themselves. 

But the main crux I must repeat is 
in re:ation to clause 3 where, 1 think 
that both on grounds of good policy 
as well as on grounds of not mislead-
ing the public, Government are not 
entitled,-at any rate, not retrospec-
tively-to regularise what virtually 
was misappropriation. But the real 
question of principle is even wider 
than a more question of this inten-
tion or that intention. When you have, 
as you have in this country, the en-
tire life insurance business nationalis-
ed into one monopoly Corporation, 
thl. Corporation Is virtually a mutual 
life assurance society. It is virtu-
ally a society that belong. to the 
policyholders. And i1 Government 
have advanced some money. tor the 
purpose of buying out the earlier life 
i ~ . then, quite properly, B cer-
tain amount of interest at the currenl 
rate of borrowing by Government 
might well be paid to Government, 
but I doubt whether Government are 
on principle, entitled to any thin!! 
more than either repayment 
of the money which they have Invest-
e..-! or the cUrTent rate of return on 
tho.e moneys. The rest of the surplus 
oUl(ht entirely to belong to the policy-
holders, either directly in term. 01 
Investment In life insurance fund, 
whirh could then be utilised for pay-
ment of bonuses to the policyholder. 
or for the purpose of strengthening 
the general reserves of the corpOrA-
tion so Ihal the corporation may un-
lIerlake a wider and ever wider field 
01 lite insurance and a wider and 
wider ehnicc of life l i ~ and 
various other types of insurances eon ... 
nected with the risks to life '0 that 
the people of thi. country might bene-
fit In the way they were .upposed to 
benefit .... h... the life lmuranee bOlI-

ness was nationalised; or it should 
belong indirectly to the totality of the 
policyholders present a9 well as fu-
ture, for the development and expan-
sion of life insurance business. I 
think, therefore, on principle too, In 
other words, the principle that here 
there is nothing more and nothing 
less than a mutual lite assurance so-
ciety, nil its profits ought to be used 
either directly for the benefit of the 
existing policyholders by way of 
bonuses or indirectly for the totality 
of policyholders present a. well a. 
future, for the development and ex-
pansion 01 life insurance business. If 
one looks at it from that point of view 
too, the proper thing is that there 
Ihould be no question of Government 
taking any part of the surplus except 
• certain reasonable return at current 
rates ot interEst on their own invest-
ment, until that investment itself can 
be paid out by the corporation. 

Therefore, on the main principle of 
it, I am opposed to this Bill. 

Shrl Dajl (Indore): This very 
innocent-looking four-clause Bill I. 
really pregnant with the posslbllitlel 
of examining many points contained 
In those four clau .... 

I need not cover the grounds al-
ready .covered by my hon. friend Shri 
N. Dandeker. The first point is that 
Government even while amending the 
Act through this Bill are not making 
things very clear. Even as regards 
the 5 per cent to be l ~  of, it 
seems Government are even now not 
either clear in thei#-own mind or 
they do not want to take the House 
into confidence. The proper thing 
would be to decide what We expect 
the corporation to give to the Govern-
ment as shareholders as return for 
the c.."ital invested etc. plus ."me-
thing which they consider neces.ary; 
let Government make that posltlon 
clear so that we !mow what the In-
tention. of GovemlT\e1lt are in reprd 
to what portion thr corporation has to 
part with an!! what portion can be 
hpt with the corporation tar 1\11 on 
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purposes. But I am airai.d that. that 
object has not yet been achieved 
througb this Bill a!.o. 

When lite insurance was nationa-
lised, We bad many expectations and 
many promises had been made. ' But 
we find that though nationalisation 
has been beneficial in other respects. 
yet, as regards the question of break-
ing up of the bureaucratic working 01 
the corporation, we have not been 
able to make much headway. This 
House and the people of the country 
as well as the policyholders are en-
titled to ask some partinent questions. 
Here is a corporation which is sup-
pOsed to service the policyholders' 
policie!l: and in that process earn a 
BUrp'US which has to be allocated in 
different ways. The policyholders 
and the peopie are entitled to ask 
Government why the working of the 
corporation does not show the results 
that we had expected of it. It is true 
that the business is going up. But 
is the business going up as per the 
targets? The reply i, 'No'. Year after 
year, the targets are being kept lower, 
or leSs ambitious, as the otllcials call 
them, but even thMe less ambitious 
targets are not fulfilled. Of course, I 
agree that there may h.ve been diftl-
cuIties in the matter, as the otllcers 
them 'elves expressed before a com .... 
mittee of the House. as, for example. 
the capacity of the people to save. 
The people's capacity to save has gone 
down and that is boull,d to be reflected 
In the working of the corporation. But 
apart from that, we lind certain very 
important defects in the workin, of 
the mrporation. 

FOr ~ l  let us take the lapse-
ratio. One of the complaints against 
the private companies was that they 
inflated the business and showed false 
business. But we lind that the lapse-
ratio in 1963-64 was higher than that 
in 1955, of the various campanie. 
taken together, the big ones. the sman 
ones, the gOOd ones and the very bad 
ones all taken together. Even then, 
we find that the lapse-ratio in 1963-
M was higher than that In 1955. 

This shows that even now the old 
pattern of working continues and per-
haps it is eVen worse. 

We also find a very serious defect 
in the whole administration. The 
administration has become, is becom-
ing and is likely to become more and 
more top-heavy. During the seven 
years from 1957 to 1964, we find that 
the top officials have increased in 
number to the extent of 164 per cent, 
whereas the number of lower cate-
gories of officers, such as the agents, 
the development officers and persons 
who actually 110 about and get busi-
ness has increased at comparatively 
lesser rates. When the matter was 
examined by the Publir. Undertakings 
Committee, the Ministry and the otll-
cial. were unable to give any .atis-
factory explanation. At page 8 of 
their report, the Public Undertakingl 
Committee have stated-

"It appears to the committee 
that the increase in the number 
of class I otllcers is very high. 
Moreover, whereas in other cate-
gories, in earlier years, the num-
ber of otllcers haa remaind more 
or Ie •• at the level of the previ-
ous year and has even shown a 
decline, in the caae of ciao. I 
officers, It has been constantly 
on the increase. The Committee 
deprecate such dlaproportionate 
rise in the number of cla55 I 
ofIIceco and the larger ratio ob-
taining between cia.. I otllceco 
and class II and clUl III ollle.co 
and recommend that the corpora-
tion should urgentlv review the 
staff otructure which seem. to 
have become top-heavy.". 

And this i. not all; with all thl. top-
neavy administration and with all 
these da .. I otllc.rs We find that the 
servicing is becoming WOM!e every 
day. Even the flgures of complaints 
received by the LTC ofIIce itself dls-
clo,ed to the Committee verv clearly 
that the .prvicing of policies I, ab-
solutely below par. 

I! lin. 

Then the question arue., how d.,... 
the Corporation ... t about curtallln. 
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ito expenses? With a rising army of 
class 1 officers and with decrease or 
8tagnation at the lower level, you 
are not able to increase nL'W ',venum 
o! insurance. For example, the en-
tU'e scheme of rural insurance has 
only been tinkered with. The idea 
waS. to provide cheap policies to the 
(.."Ommon man, very poor people who 
could avail themselves of the' insu-
ranCe cover at very low premia. That 
would be the meaning and purpose 
of a nationalised insurance corpora-
tion. But no steps have been taken 
in that regard. So callous has been the 
l,Ittitwie of the Corpora'cion to this as-
pect of the matter that the recommen-
dation of the Estimates Committee 
made as long as 1961 for a review of 
the prmnium rates, a recommenda-
tion whieh wag reiterated in 1963 and 
has again been repeated by the Pub-
lic Undertakings Committee, still re-
mains unimplemented. No step has 
been taken to have a review of the 
premium rates, the old rates continue, 
even though evidently the mortality 
rate has decreased and all those 
thin&9 nre there, After aU, a nationa-
li ~  insurance corporation cannot 
tuncti<>n like a oallous bania shop. 
The whole purpose of such a life in-
!IIurnnce corporation is to serve 
poJioyholders and serviCe their poli-
cies with a view to see that 
the burden on them Is decreased. 
It cannot operate like a private com-
pany whose motive is to earn ':nore and 
more profit. But In thb res\>CCt, the 
Corporation has violated the direction 
of two committees of thl. House. 

Then again, lust see how bureau-
cratic Is the functioning of the whole 
m.chinery. There Is the Reserve Bank 
which Is a government institution. 
There is the corporation which is a 
public sector concern. But the securlt-
f".; which the Corporation has to pur-
oha"" from the Reserve Bank. at Gov-
P!'llment level, .. very month, every 
week, every two or three days, have 
to be purchased ~  brokers! 
When We asked the LIC why this 
.hould be 80, why it is not possibl. to 
parchue these securities over the 

telephone direct from the Heserv .. 
Bank, the reply given to the (.;om-
mittee was that the Re.el've Bank in-
sisted that the purchase 3hould be 
made through brokers, that 1t would 
not sell securities except through brok-
ers. Why shOUld such procedures 
be employed taking away.a big slice 
of money? Those who know thlt 
operation of buying and selling ,har"" 
know that there is a conSIderable 
amount at brokerage i l ~  in 
these transactions. When the Com-
mittee asked the management ~  PCI'-
tinenL question as to what was the 
total brokerage paid thereby, they 
were unable to give a reply; they said 
that no separate account of brokerage.· 
paid on this account wa!=: kept, it was 
included in the price ot the securilles. 
But for certain lakhs of rupees would 
be going aw,y on this account. Can. 
We not see that thi!t purchase is I ~ 

ted between these two government in-
stitutions direct instead of through thlt 
agency of a third party, thereby saving 
money in the procesa? 

Then the whole question of agents 
is there, This was eX<lmincd by the. 
previous Committee and by this Com-
mittee also. The whole system of 
benami agents has been criticised. It 
has again and again been refm'red to. 
There i. absolutely no training pro-
gramme for the agents. There are no-
regulations concerning recruitment or 
agents; though, the Act provides for it. 
We have not been able .. a provide for 
anything. 

Therefore, the work of moppin!l in-
surance is bound to lag behind, be-
caUSe agents are the perSOns who-
have to go round and collect business 
and unless their functionlnlt Is mad. 
wirlespread And more effective, businelS 
will certainly go down. 

On the one band We n, J thi.. On· 
the other, .... e find that the Co'1'Ora-
tion has already imported lome auto-
matic ~  The spare parts for 
such machines have abo to be imported 
continuously. 'I'Il"'e are very eootly 
machlnes involving considerable.· 
forelln exohance. Two have already 
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been imported; I learn more are ,oing 
to be imported. This will result in 
displacing several clerks. Ench 
machine is going to displace more than 
a few hundreds o. derks in each de-
partment. 1 am told one computor 
will displace all the clerks employed 
in six rooms. 

Dr. M. S. ADe7 (Nagpur): Have 
got trained men to do the work pro· 
perly! 

Shrl Dajl: We are running it already. 
The point is that this will throw out a 
considerable number ot peoPle. Is i! 
the policy <1f Government to encourage 
public SL'Ctor to introduce such auto .. 
matic machines which displace a large 
number ot labour when there is al-
ready sO mUCh unemployment, when 
so many educated are unemployed? Is 
there not an absolute need to have 
labour-intensive methods in this res-
pect? Is the policy of importing auto-
matic machines not draining OUr al-
ready depleted foreign exchange? Is 
it wIse to allow this continuing drain 
on OUr slender foreign exchanGe re-
sources? The Government and the 
Corporation are shutting their eyes to 
this aspect of the matter. 

Let us go to another matter. See. 
49 (G) of the origin 81 Act makes it 
incumbent on the Corporation to con-
sUtute policYhoLders, cauncils ao that 
the policYholders could have their say 
in the working of the corporation. 
What are their views as to the dis-
posal of the surplus, as to the distri-
bution at bonus and so on? Aftf''' 1lJ, 
they are the real masters of the Cor-
poration. Theretore. the Act provid-
ed for ascertainment of their views on 
these matten. But from 1956 to 1965. 
they have not constituted such coun-
ciJs anywhere, not even in one zone, 
region or city. The explanation given 
'" us .... that they thought it was not 
neeessary to have a separate polley-
holden' council, the adviaory com-
mittee was there. When their atten-
tion was drawn to the mandatory 
ebaraeter of see. ""(G), they .aid that 
they did not think It ...... llUlDdatory 

provision, but now that the Comnli!-
tee has held this view. they would 
ronstitute such C(l~l i) . . ~(  nine 
years they arc now lhlJJk.Jl1g of consti-
tution of policyholders councils. 

This matter is very germane to the 
Bill becaUSe the policyholders' council 
could have been consulted as to theIr 
views on this question of the disposal 
<11 the 5 per cent surplus. If we had 
the benefit of their views, Parliament 
would have been the wiser for it. 
There/ore, the Act itself provided for 
it. But the Corporalion has not sO 
tar acted on that provision. 

Therefore. I say the Corporation 
today i.s being worked In a very 
bureaucratic manner which Lc; j!'oing to 
aJfect adversely both the return to 
government and the return to the 
policyholders. 

When considering the question of 
surplus, it is very pertinent to ask 
whether Govei."nment had taken cog-
nisance of another matter. In 1959. the 
Secretary in the Finance Department 
had suggested that the renewal ex-
pen.-;e ratio of the Corporation should 
be and could be cut down to 9 pur 
cent. But even !Oday,  It ia 12.9 per 
cent and ia continuing to Increase 
every year, despite the fact that the 
target was 9 per cent. So thia is the 
way they are proceeding about the 
matter and treating the recommenda-
tion. ot committees of this House. 

Now they have come forward with 
• perfunctory Bill just to get over • 
Supr"",e Court Judgment. It would 
have been much better If Govern-
ment had cOll8ldered all theRe allp<!<'U 
of the worldng of the Corporation .0 
as t.o increase efficiency of service boU, 
in the interest of policYhold .... and in 
the interest ut the country at large. 

Sbrt 8abbanlmaJI (Madura!): Mr. 
Deputy-Speaker. 81 pointed by the 
Minister, the amendment Is a very 
simple one. We all know the inten-
tion of GoverlUl1O!nt wht!n they 
brought forward Life Insurance Cor-
poration BIIJ which was passed by 
thts HOIIM. It ..... with the object 
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of preventing private insurance com-
panieo from utilising the funds for 
theil' own benefit and of making the 
institution of insurance serVe the best 
interests of policyholders. It is men-
tioned in the Act that 95 per cent 01 
the surplus should go to the benefit of 
the policyholders, as ~i  a smaller 
percentage which was the rule with 
private insurance companies. Five 
per cent can be utilised for such pur-
poses and in such manner as Govern-
ment thinks fit. It is only owing to 
Borne technical and legal difficulty that 
the amendment has been brought now. 
Even now Government utilises five 
per cent of the surplus for the bene· 
fit of the general public. The idea 
now, L.,. that Government may take it 
to general revenue. It is quite proper 
that We accept thi< amendment. 

Another amendment is this. If LIe 
does any general business, the whole 
profit  should go to the revenues of 
the Government. That also is quite 
welcome. 

A, already pointed out by a friend 
On the other side, Government Intends 
to meehanl,e a certain portion of the 
work. When they do '0, they should 
take proper care to see that the staft 
Or worker, engaged there are not 
thrown out at employment. Unless 
they find alternative work f.or them, 
they should not rush In to meehanise. 

~ I  ":,, ~ (m) : '3'IT-
~  ~~  3f) ~ "1m 'l1fT ~  

It ~ f'!W.7 ~ ii, 'fTfif;o ~ l  if 
fuoIT ~ fir. ~ 'ftife ~ 'Wf() if;Jf'IIT 
)~~ l ~~~~  ~~ 

~ rn q"( 'I(t ~ 'l1fT ~ r", ~ ~ 
'ftife iI l i ll l ~~ 'lI'Iitorr1 

~~ ~ l ~ 'lRq"(-

i ~ ~~~  .lI ~ 
'IT ~ it; Ifi"Ilf if... ~ onifrrr, (f) 
~ ~ <m'<ft ~  ~ iI  ~ l m if 
~ amr ~ full' 'l1fT t I ~ t.m 
II ~ ~~ ll  

it ~  f'f. ~ iI'[lrr 1FT ~

'IO\'JT ~ ff; <'.fgff il9T 1f<'I<ft 'I>'r ~~ ~ I 
~~ 11; ~ f.l1 'f.) 'ffiT ~ "IT 

fI!; ""f'FT 'f.Tlr ui<'r <f.t ~ ~  "IT 
~ Ii  ~ l~ ~~l ) i  I 

~ l I  ~ ~ 'f.'IRlfm 'f.T "" 
~  lifT, '3"'l''I>'r ~ !!!11' ~ ~ m <ror{ 
~  'If'( ~ ~i . Tr"frli'P"l' if; ~

~ ~ ( ~.  ~l  'T'!fT ~ fI!; 'fi! 
~~~~I 

i ~~ i I l ~ 

it ~ 'IT ~ ;;rr.r iI"fTli' ;;rr>l, ;;it flf, ~I  

~ l i i ~  I iI ~ 

tt'lT 1FT 'f.Tlr ~ ~ I ~ 'I'RI' ;;fro;" itm 
'liT1iliI'1fi"Ilf ~ l l ~  I 

IJ'ilfr if ~ '100 ~ llfurn' ;;r;m 
1I!T;;r <f'l> ~ ~ <!1!11 ~ i  t flf, ~ ;;nu; 
~  'M ~ I  ~ ~ l i . ~~  If. Gre 
(<f'I Wl"I ~  ~ flt; ~ 'fi" if ~ 
orrm 'f.) I~ orr't if ij'1!iIT ri I 

~ I I ~i ~ I  

~ !!fn: ~ ~~ ~  ~ Ii!iI' 

l l i i i ~  f.r'l' 'f.r m ~  

l'f11f ~ ll ~ I ~ lil ~ 

~ 'll-f.l1i ti,1f ~ .~  if.U tilfif 
~ I 'f1'i1l' 'li'l' iI'f'i'I'i 'liT 'ffiT ~  ~ tf'" 

i l ~i l l ~ ~  

~ itm Ij; 1fT'{ if .rt f'liFit furli 
lI l l~ ~  . ~ 

~ ~ I WI': ;;ft>r.r it'lT ff; Ifi"Ilf 1FT 

lim<: 'P:'IT ~ i  ~ i Il  ~ 

'IT lfritfW'F ''IT'lflfT it f'fllT "flit ~ ~ 
ttl' ~ 'IT mi '1ft ~  'I11mfr it 
<l>m: '1ft "i111 t 

tt ~ ~ "1'1{ m ~ flf, ~~ 1!ll'U 
i ~~ ~ ~ 

~ ~~~  ~  ~~ 
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i ~ iI i~~ ~ ~)~ 

It; 'f'IWi '11fI ~ ~ .m: ~ "Jfflr "If) 
o!<f; '11fI fq-,;nn ~ I ;i'iit . . ~ -.:ft 
il;;ft'l' . ~~i 'li"T ~ if,-~ 'l1: 
if{t ~  ~ I 'IlIfq' tIT'I'i m ~ It; 
,,'<f if ~ {r ~ ~ i 'l1:l{o If;[ $i ~

~ If;[ J;RP: ~. ~ iA  lft<fj ~ ~  

it iW!' rn ~ ~Iii it 'Ii")f -oR '11fI 
fIfi"<rr 'llfI ~ I ~ ~I  iffif '1ft ~ 
fIfi" I i ~ 'IIl;;qm q;;qm li~ 

f.:'m ;;nit I 

mof-<r.<'r ~ ~l  ~ f.f; i ~ ~ ~

.rU '1ft 'fh<i' m m-~ ~ lIT 
~ <'11'¥ "'T <nf..nfr ~ ~ ~  ~ ;;mft 

~ I ~ I ~ ~ .r<r q ~ ~ ~ IlI'R: 
~ I ~~~) ~ I ~~  

;n ~ ~  "" ~ ~) ;;mrr t (f) 
'ITft.r;ft ~l  'ITf'Im" 'Ill ~ ~ ~ ~. 
'tliTfif; 'Ii")f ~ ~ ll  'I{T ~  ~ 

~ ~ it ~) ~ f>n<l !fr ;;mft ~ 
q'tt ~ ~ ~ ~ ;;mft ~ I ~ If;[ '!m:Vr 

~ ~ f'" ~  ~ \lI'ffiT 'Ill ;ftq.; iffqy 
I ~. ~~ I 

~ ~ i ~ ~ 

~ l  ~~. ~ 

~ ;;r;rnT 'liT .fIJI ~. m 'l1: ~ "" 
li ( ~ ~~IlI ~ li

ft;lm 'ITf'Im"-tm '" f>r.r.n "Ilfm I 

'll ~ wd'Ii (;;r<1J. <NT 
~) : 95 ~I l  mr ~ t I 

lI ~l I l.~~  1f'tlTmrw 
t ? q'(ff ~ m  m oft i ~ 'Ill 
flr;rer ~ I ~ ~ ,.;) fIf<;rer ~. 

• 'I1iFr 'Ill ~ H<ft ~ rn a1'f q srm 
~~  I 

II{ ~ <mk "'flIT ~ "') ~ 
f'nm ~ I ~ ~. l ~

~~ A ~. ~~ 
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l ~ flR I ~ ~ ,;{ .. ) i ( i~ 

;{ fll'i'f'l '1ft ~ q. ~ "n:fm {'I\\ 
q'Tfu'm '1>' if'G ~ ~ ~ I 

"",' (r if.;( it ~I  iW!' 'l>'t ~ ~ ~ 
~ il l ~. '!ii?: d;nfu-);f.t \'frill 
;pr ~  ;;rr ~ ~. ~ i ;;lllU 
IrR 'I1f (tt I {I{ It; I~ if W. ~  

«t.6 if<mf ft ~  'li"T ~ *T 
~~  

~ (f'i$ 'fl g1I'T't hr it r,(/i(r m .mr ill ~  t q'R ~ 0'$ ~  iI ~ 

q "[if 'I11fl';f 'l'1f'!f.t ;r, m if ~I~ ~ 
~. ~ ~ ~ 1fT >nfroi "' ... <ll' 
~ I ~ ii~  >p"1 '1ft '!'1ft 'liT m1I"IT Ifi"TiIT 

~ W ~ I itlfr ~  WIT M1ft 
~ II;{ '1\\ it. i)' >nft;f tftnt ~. '" 
"Ifrn!'mft tlf;[, ii:T>T I >nfrif 1I'r.1it 
I l i ~I ~  ~~iI  

~ l l~ ~ flf,it '111;, (f) ~ ~ d-
~ ~ ~) ~ I ;i q;r 'll'T ~) .~ ft 
~~ ~ ~~

~ l ~~ I 

~ if It ~ ~ ~  f'" d-
~ if; ~i 'liT 5ltT'f l:lIT ~. ~ '1ft 
~l i l I i) ~~ 

it;;i\1r Ii.. ~i iI; ~ A ~ i ~l~ 

fir.I;ft i~ I 

81ar! M. L. la4lln (Maleraor.): I 
rise to support the meuure before the 
House. 

It is my experience that LIe Is do-
inl very lood work. It was the best 
.tep taken by Government to naUona-
I!.!e life insurance. There were a num-
ber of companies functioning in India 
which were doing thI.! work, and In 
some of them there were malpractic;CS. 
Theoe malpracti",s were .Iopped and 
the quality at the business was im-
proved. and the buainesa we. also in ... 
creased and broulht to a very lood 
level. In that light I feel that the 
nationalilation at lite insurance wu 
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the best thing that was done by Gov-
ernment. 

I find that IrIe insurance has reach-
ed the end of villages. There are quite 
a number of villages where the whole 
community has taken to life insuran-
ce, and every headman in the village 
h... insured himsel!. 

Shrl Sham La! Saraf: Is it only the 
headmen? 

Shrl M. L. Jadhav: 1 am talking of 
the head of the family, not the head-
man in the village. Supposing there 
are 100 families in a village, every 
head of the family, the senior member 
ot the family is insured. Such vil-
lages arc there in large numbers lr. 
Maharashtra, in my State. I am there-
fore, commending the work of the LIC. 

A complaint has been made that the 
staff is not adequately paid. The LIC 
.cales, I find ,are far betler than even 
Government scales. There is no C lll~ 

plaint about the bonus or other pay-
ment. made to the LIC employees. 
The LIC has taken to general insu-
rance bUSiness also and It is a good 
augury. Certain companies are now 
doing general insurance business but 
there are some malpractices in some 
of. them; claims are not paid In time 
or not at all paid. In some casE'S 
there are court decrees but these court 
decrees are not satisfied. So, it Is 
better that the LIC should do this 
business along with the other private 
companies and step by step it should 
Increase its busin .... 

A charge had been made that govern-
ment was m!sapproprlating to the eX-
tent of fiVe per cent; this was being 
done tor a number of. years. Because 
• technical objection was raised by the 
Supreme Court, the government had 
come forward with thla to legallae the 
defect pointed out by the Judges. But 
thl. five per cent Is taken out after 
oatldtylng all the other liabilities. It 
ClUU10t be ealled ml.appropriatlon. 
Then the state has nationalIsed life 
Iftsumace, It iJo entitled to take over 

five per cent and this five per cent i. 
bound to be utilised for national in-
terests because it is a democratic and. 
welfare State. There is nothing. 
wrong in this. This is a simple 8J.h 
which provides for overcoming cer-
tain technicalities and so I support this 
Bill. 

8hrl SOJUlvane (PandharPur): 1 
agree with my previous speaker that 
the LIC is doing good work and tile 
step to nationalise it was in the right. 
directiOn. Life insurance has made-
progress since then and they have 
their own buildings at the HQ. at the 
branch offices, zonal ""ffices they are 
magnificicnt buildings. 

The motive and object at Ii.Ce in-
surance is to provide insurance in the 
event of deeth at the insurer. It Is. 
spreading even to rural areas But 
the LIC has not paid attention to some 
a! the vitlll aspects of the i ~ . 
It has not so far thougth of reducing. 
the premium, whiCh is overdue now. 
The money that goes to the LIC by 
way of premium is So huge that mag-
nificient buildings are built out or t:le 
interest and investments of the in-
surers but the insurers have not been 
given any benefit. I am an insurer 
myself and I have two poliCies at. RI. 
5,000 each. For a long time now. 
there hal: been no revilion of the 
rate at premium. 

Another point Ia this. You . ~ 

huge and magnificient buildings and 
air-conditioned offices, huge aalariC!s 
for oft\cers and field workers; the 
agents also get huge recurring com-
missions, But a person who insures 
say, for RB. 1,000 gets RB. 14 or Rs 
12.50 per year as bonus. Thia is a 
smal! and meagre amount In compari-
son to the investments in other fields . 
The only thing that It does is the 

~ in the event of death you 
will get the money, All the &ame the 
longevity has Increased and in face of 
that the LIC has not taken any step 
to increase bonus Or reduce the rat .. 
ot premium or to extend medic31 
facilities. Even if an iMurer i.-
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ill nobody cares for his health, the 
LIe comes into the picture only when 
he dies. It is in the interest at the 
LIC itsclf (hat the man who has an in-
.surance policy should be cared for and 
looked afler medically. No such thing 
a done now. In this social aspect 
the LIC has miserably failed and they 
have taken no steps in this direction. 
I hope the LIC and the Finance 
Ministry will look into these aspect.. 

With these remarks, I compliment 
the field workers and the managers 
for doing an excellent job. 1 also feel 
that there should be the factor of 
·competition. Let the Corporation 
take to general insurance along with 
the other private companies, and not 

~ a monopOly aJ it, So that those 
people will be on their toes and the 
service would also imprOVe and all 
other things such as the rate of pre-
mium, the rate of bonus and other 
facilities would also improve. 

WIth these words, I thank you for 
the opportunity you gave me to speak 
a few words on this Bill. 

8bri S. M. Banerjee (Knnpur): Mr. 
Deputy-Speaker, Sir, I support mY 

hon. friend Shri Daji an1 the sUllgd-
lions made by him. I must take this 
opportunity to bring before this House 
the most vital and burning question 
before the m.qurance employees, 
namely. the Butomation which 1s beir.g 
introduced in the LIC. When I say 
automation, I mean "'he !i1truduc-
tion of electronic computers which are 
·generally known in the under-develop-
ed countries as man·eaters. 'nlis has 
been opposed by life insurance em-
ployees whether they belong to my 
own organisation or any other organ i-

~ i . 

[Smu SoNAV.un: in the ChaiT.] 

u,_sz brIt. 

J oppose the introduction at auto-
mation on three grounds. First, 
in regard to the electronic computers, 
we are getting second-hand on ... from 
Esso. The history behind this move 
is that a team, .aid to be an uport 

teAm, from the Life Insurance Corpo-
ration Visited the St.tes; they WeN 
So much impressed to see these el",,-
tr('nic computers in the United Stai.e5 
that they returned to India and sub-
milled to the Board that We should 
huve such computers immediately. 
Tlli, would create not only unemploy-
ment but more centralisation in the 
L;ff' Insurance Corporation's activi .. 
i~ . Today, if you want to take the 
activities of this Corporation to the 
fie1ds, especially in a country where 
more than 80 per cent of the popula-
tion is rural, We shOUld havc complete 
decentralisation. When 8 dc1egati:m 
of the All-India Insurance Em-
ployees' Association met the hOIl. 
Finance Minister, they pleaded belore 
him that today there should be more 
o! decentralisation. Closing the sub· 
offices or the branch offices will not 
gIve any reliet to the policy-holders. 
After nil, what i. our function and 
what is our aim? The aim is to St-of' 
that we ensure the maximum amount 
of security to all the policy-holders 
and that the policy-holders should 
come neBT('r the Corporation; that 
there should be expeditiolL. settlemen: 
0: their dues and that the policy-hold· 
ers should be extre-mely contented. 
Now, what i, going to nu!'pcn utter 
the introduction of these electronIc 
ccmputers? The pollcy-holders will 
go far from the Li·te Insurance Cor-
plJration because they will not be 
able to get loans and other thillg' 
from thoRe smal! branch olIIce.. The 
Branch Managers also will not have 
an" powers as such and the policy-
hoiden has to go everytime either to 
the Divisional Office Or the Zonal Off.ce 
for getting loans etc. 

Now, It i. generally said th8t with 

the lrltroductioD at electromc """'-
puter5 the Life Insurance Corpora-
tion is going Ie> tnorea.e It. ef/\-
cioney. According to many, the Ufe 
InsUTance Corooration requires mOTe 
efficient functioning. That i. admit-
ted. Both tbe poliey-holders and 

those who are not insured .. y "'. 
Though I agree that the We Insurance 
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Corporation has improved a lot, atUl, 
I feel that it requires more efficient 
functioning. 

So, what 1 feel is that on three 
pointe 1 have to oppose the automa-
tion. First, this is not lIoine to serve 
the desired aim of the Life Insu-
rance Corporation. This is not goinil 
to improve efficiency as we think, 
because 1 know the history of the in-
troduction of the Hollerith machine; 
Its history ia before us. How did it 
improve efficiency? It simply elimi-
nated labour, or the workers or the 
employees, and resulted in mass re-
trenchment in the Audit Department. 
Also, the lieure. worked out by the 
HolIeritb machine are full of mis-
takes. I know that the provident fund 
receipts which were tabulated by the 
machine and circu\atedto the defence 
and other employees were full ot 
mistakes; the figures as tabulated were 
fulJ of mistakes. Now. they have 
decided thM some other machine 
ohou\d be introduced to rectify tire 
mistakes and .to bring out the figure9 
quickly and correctly. Yet, these 
electronie computers are likely to be 
introd Heed in India for improving the 
efficiency in the Life Insurance Cor-
poration. 

One other point is that there will be 
no spare-parts available in India and 
00 I am sure the computers will be 
allowed to rust after some time. 
This is the brainwave of some officers 
who came back from the United 
States; they gave a report that a job 
..... blch is done here by 4,000 employees 
i. done hardly by 16 to 17 employees 
in the United States. So, we want to 
convert Our country. so to say. to one 
Ilke the United States, without crea-
ting favourable conditions. without 
living any protection against un-
employment, and are intToducine this 
machine. 

Then, atter this i. centrailled. after 
the introduetion of the electronie eom_ 
puters, the policy-holder will be far 
from the Life Insurance Corporation 

and that will be a setback in lIettina 
the Life Insurance Corporation to the 
policy-holders in the rural areas. 

The second POint is that this is 
,1oing to result in mass-scale retrench-
ment Though an assurance baa 
been lliven by the han. Finance :Minis-
ter-I conjlratulate him f"r that-l 
wonder how it can be avoided in the 
years t" come. After all, wherever 
rationalisation has been implemented. 
and wherever intemiflcation of work-
I"ad or any other labour-saving de-
vice has been employed, that has re-
sulted In mass retrenchment and mass-
lCale transfer or down-grading. Thkt 
is the reason why the All-India Insu-
rance Employees' Association has 
started a countrywide agitation 
against the introduction of automation 
by the employment of electronic com-
puters. I support their movement 
Only because I am convinced that this 
Is a wrong step. This is not correct 
thinking. We cannnt copy a particu-
lar country, which I. far advanced, 
only in the matter of life insurance. 
If efficiency can be improved, it Is 
a two-way traffic. Let the LIe also 
improve jts working in many way:). 
We a Te boosting up our business, but 
then I am told that the figures are 
generally inflated. It requiros investi-
gation Os to whether these figures are 
correctly arrived at or are inflated 
figures. just to convince the people 
that the LIC is havine an increa.ed 
business much more than what was 
obtained in the previous year Or In 
the year 1963. 

So, I demand in this House that a\1 
adion regarding the introdudion of 
this machine should be stayed. Thi!'l' 
question should be properly discussed 
with the employees' organisations and 
thrashed out onCe and fur al1, and if 
it has to be implemented, It should 
be implemented nC>! without thp con-
sent of the employees, but with the 
consent of the employees. I am sure 
the hon. Finance Minister Or Shri 
Bhagat who is her" must have refer-
red this question once again to the-
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new Chairman ot the Life Insurance 
Corporation, and I hope he will apply 
his mind and see that uu.. is not im-
plemented. 

I was told the other day that this 
is automation witlrout ·tears. Tbe 
lame thinl was said when rationa-
lisa tlon was introduced in the textile 
Industry. I am not OPPOSed to raUo-
nllisation Pl"avided it is done in the 
correct manner. We were told by 
the then Chief Minister, of Uttar Pra-
desh, Dr. Sarnpurnanand, that thllre 
would be rationalisation without 
tears. ll l~ there was 
no rat.lonallsation but there were 
only tears. That is what happened in 
Uttar Pradesh. So, I would ask the 
hon Finance Minister to reconsider 
thi"matter. This requires re-thinking. 

Mr. Cbalnnan: The hon. Member's 
time is up. 

Shri S. M. Banerjee: One minute 
more and I have done. The next 
point is about havinl more and more 
LIC building.. Thev are wonderful 
buildings in C l ~ and M.dras. If 
We see tltose buildings, we fee! we are 
in America, in New York. They are 
sky-scrapers. BecauSe the LIC can-
not expand, So it is going up! 14 
.torey., 15 storeys and so on and it i. 
going to touch the sky after a few 
years. 

8hr1 B. R. Bharat: It is a good sign. 

Shri S. M. Baaerjee: Yes, but at 
What cost? There should be a proper 
enquiry Into Ihis whole affair. What 
is the money spent on the big multi-
storeyed buiiding in Mount Road, 
Madras and what is the money being 
earned from tlrat buildina? Tenants 
cannot go there. 

Aa hOll. Member: Wby not? 

8hrf S. M. Ban .... jee: I requeit you 
to climb l' storeys without a Uft 
and you will know iiI 

When all these hu,e buildinp are 
being built, there are no quarters for 

~ LIe enplovees. So. I wOUld re-
Quest Lhe minister to ." that .,me-

thing is bein, ~ to the employe ... 
also. 

With these remarks, I request bI» 
to reply to my questions. 

. ~ ii  (ll",="«'h): ~  

~  i\' ~ it lflw-rr 'RR" ~  

~ ~ <mf ~ :;r.ritt ~ ~ ~ 
iT ,!H ttiR'r it ~ . .  "'I GI'IV1l",," 

~ . 

.tt fu1t ~ (iIi~ ) f;rn;rr 
'liit3\"1 it ~ ~ ~ ( ~  I 

Shrl U. M. Trivedi: This Judgment 
is with reference to this particular 
amendment brought before the House. 
This attitude ot 1I0vernment ot tax-
ing people by the backdoor is a veri 
novel method not obt.ainin,(t in any 
democratic country. ThcTP are 
mctilods of tnxation-Financ{' Bi' Is are 
presentf'd, p('oplc-know what parth'u-

lar taxation will be levied and they 
can approve or disapprove of !be 
measures. Year after year When the 
budget is presented, there is a finsmia\ 
statement in which all the expendi-
ture and income are Included and 
demands are placed befOre the House. 
But this method doe. not find favour 
with our government. Why should 
they fight shy ot tlri. proposition that 
they must tax  the LIC, it they "" 
want? There is income-tax COrpOTPI" 
tion tax -lid on the top of it, js this 
backdaor policy of _allowin,l( 5 per 
cent of the profits .... 

Sbri B. R. Bharat: Swallowing? 

Shrl U. M. Trivedi: What clse? 
will use the word il i i~  

wmch was used by Mr. Dandeker, It 
you are plea.ed wth it. Should the 
government be anowed to take away 
5 per cent ot the profits of the LIe? 
Wa. that the purpose for which the 
LIC Act wal p&!ISed? Section 28 of 
the Al!t nyo: 

"It II • retlult Of an,. inve!tlga-
tlon undertaken by the Corpora-
tion under BeCtion 28 any lurplu.s· 
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emerges. not less than 95 per 
cent of such surplus shall be al-
located or reserved for tire policy-
holders. " 

It does not say "not more than", 
but it says "not less than". Who pre-
vented the government from contri-
buting every thin, fOr the USe of thr 
policyholders? Nobody. If the go,-
emment actually wanted to do some 
good to the policyholder. it could 
have reduced the premium. Why tax 
the people by way Of larger pt'emium 
and then swallow their money? This 
proposition CAnnot go down my 
throat. 

I t is not possible for us to ~ 

of this backdoor taxation. Govern-
ment wants to take 5 per cent of the 
total income into the Consolidated 
Fund of India. That is why it I. 

~  as n money Bill and the re4 
(>ommendRtion 01 the President un der 
article 117 is apppended to this Bill. 
If It is a Money Bill. it ought to hAve 
come before this House wlren the 
budget was presented. Not only thot. 
You ATe giving retrospective effect to 
it. Al) ~ i  laws are hateful 
laws. whether they are meant for 
provIding penalty or taking away 
vested rights or taxing people. Every 
retro-active legislation is abhorred. 
but somehow or other the ~  

method of taxing the people with 
retro-active effect has taken root, ev€n 
though the Law Minister may not 
agree and the Supreme Court may not 
agree. The Supreme Court had said 
in so many words that this ~  never 
the intention of the LlC Act. If 
the government doe. not want to bow 
to the interpretation put upon It by 
the highest judiciary .... 

Shrl B. It. Bhagat: We are bowing 
.to it. 

Shrt n. M. TrIvedi: You are bow-
ing to it and taking advantage of it. 
you want to nullify the very interpre-
tation which has been obtained by 
the appeal IIled by the LlC. The 
LlC. i .•.• Government Of India ,ousht 

the interpretation of the Supreme 
Court and the Supreme Court said. 
"Yes; Mr. Oak is right". The inter-
pretation put upon it is that this 
money was never meant to be utilised 
by the government sa and how It ~i  

and it should be only utilised for the 
purposes for wbich the preamblp to 
the Act mentions. Nowhere in the 
preamble Is there a provision that the 
government wants to make money out 
of the LIC. Poor men. who arp not 
!Iable to any income-till[. who save 
their haTd-earned money, which ... ·j11 
go back to them under the provisions 
of the Lie Act. are being taxed to 
the extent of 5 per cent. Even the 
hard-hearted Finance Ministry win 
realise that money cannot ~ taken 
by the backdoor from the public In 
such a manner. It is a pernici(\1\s 
principle ann not only thf' Financ'e 
Ministry, but the whole House rnu.Jt 
be watchful about it. Is it proper and 
demOCTatic fOr a government to ll""·Y 
a tax of this type and take .way 
money which belongs to tire policy 
l ~  It is not thf! money which. 
is being collected tram the public at 
large, but money realised from D par-
ticular section of the public, who have 
b""n dpprived of their rillht to ~  to 
any other lifp-i ~ (  because there 
is monopoly Of Ufe insuranCe by the 
government. Is this not leading our 
country to 8 monopOlistic St.ate or • 
dictatorial State by the h.ckdoor' 
We must be very watchful about this. 
It may tcfound very nice to !l:ume 

l~ with curious ideas of .ocialirtie 
pattern of society. I for one wg-
gest that this is not sociali!!lll. Taking 
away public money by thi" method I. 
not a socIalist method. S?Cialistie 
pattern means: 

If on that principle you take and give 
for the ben"lIt of th .. country. then it 
will be socialism. But this i. not 

i li i ~ away money coHee· 
ted tram the P""P1e. 

Mr. ChafnDaD: The hon. mm.ber 
t. exhaustin. ~ time on this one 
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point. He may come to other points 
also. 

Shrt U. M. Trivedi: This is the 
point which is to be stressed. We 
would bave lot 3 hours, but we did 
not press it. No time-limit hR; been 
bed. 

Tbe Deputy Mlldster ID the MiDa-
tr,. of FiDaDee (Shrt Bamesbwar 
BabD): The time allotted is only one 
bour and It is already over. 

Mr. Chairman: Let us watch tbe 
progre... He has hammered that one 
point too mucb. 

Sbrl U. M. TrIvedi: I have nam-
mered it sO mUch because sometime. 
our Finance Ministry may alst' open 
lu eyes, if you repeat the arguments 
twice, and look into them. SM-, this 
i. what the SUJ)reme Court .ays: 

"Since the business of the In-
surance Company merj!ed in \;,.t 
of the Corporation, no separate 
valuation of its business was done. 
The Corporation as a person sub-
stituted, did business, and had 
actuarial surplus and the amounts 
were thus payable from that 
actuarial surplus. 

The argument that s. 28 pre-
cluded the discharge of this lia-
bilitv and must be regarded either 
expressly Or impliE'<!ly to bar rf'-
eovery may nOW be considcre&. 
In fact, that was the only "rcu-
ment which was pressed upon \U 
on behalf of the Cornoration by 
Mr. Sctalvad •••• It was ("on-
tended by Mr. Sdalvod that the 
word ~ l  here has the same 
mf"aning ~ the surplus in 8. 26 
and the i ~ Court wa.'I in error 
in giving it an extended mean1ng. 
We accept this argument. The 
word 'surplus' here has lhe 
technical meaning which i .~ 

from the In.urance A~  which 
Is made applicable for pur-

1301 (Al)LSD-6. 

poses of valuation ~  s. 43 
of the Life Insurance Corporatioll 
Act read with Notillcation Jlio, 
GSR 734 dated August 23, 1958. 
That meaning is also apparent 
from s. 26 of the Life Insurance 
Corporation Act Quoted ~  

Indeed, the two sections BI'e in-
timately connected. Under s. n 
the surplus which results (rom aD 
actuarial investigation is to be 
disposed of by alJocatinll not Its. 
tban 95 per cent of the .urplID 
for the policy-holders of the (.01-
poration. The Corporallon has lea 
own fund to whIch an receipts 
must be credited and trom which 
all payments must be made (s. 24), 
95 per cent or more of the aUI-
plu. is held in that fund 011 

account of the policy-holder •. The 
balance of the surplus, the section 
says, 'may' be utilisE'<! for such 
purposes and in luch manner atl 
thc Central Government 'may' 
determine. We were told 8t the 
hearing that there is no special 
direction of the C~ l Govern-
ment disposing of the enllre balan-
ce. If this i. the case the surplu. 
would be available for payment 
of deposits continient upon there 
bems surplus. We were, however. 
told that the Life Insuram'. Cor-
poration hands over its balanc., 
to thf' Central Government." • 

Now, this is what had, rontinued 
from the very beginning of the Cor-
poration. We may as wel1 say, as 
Shri Dnndeker put it, ~ i~

priation hOd continued lor long. NO'N 
they want to justify tbat. what tho 
r.oUTt said was not justified. I should 
say that it i-; high time Wf' realised 
that we should not eo against a 
proper, ll'gitimate and legal inter-
f,retation of a particular clauSe or 
partieuJar sections of a Bill. This is 
nJt the first occa.ion that this hal 
happened. This ~ happf'ned over 
and over agRin. This Parliame-nt 
being th" walchdog of the right. of 
the citizens. it is very nf'cE.'!t'iary that 
thi. interpretation whirh has been 
put bv the Supreme Court must be 
II<:cepied. If the Government think 
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<hat It is necessary to take this 5 per 
cent or whatever is saved and they 
want to utilise it, let them bring 
forward a regular bill of taxation or 
make a provision in the Finance Bill 
by virtue of which they may take away 
the hard-earned money of the people. 

Shrl Sham Lal Sarar: Mr. Chairman, 
Sir. I have always welcomo:l the 
nntionalisation of life insurance. 
While the Life Insurance Corpora-
tion has functioned very well, certain 
things have come to light about "'hich 
I would request the hon. Minister to 
pay special attention, 

Sir, while private insurance com-
panies were handling this business, a 
number of things were prevalent In 
those days some of which were correct 
and some incorrect. One was the 
clandestine manner in which the com-
missions earned were distributed by 
known and unknown agents and 
others. I may 'submit that certain 
things are discernible even among the 
stal!. particulaTly the Held stal!, of the 
Life Insurance Corporation today, to-
wards which I would like to draw the 
attention of the han, Minister. 

Secondly, in rellard to the services 
rendered to policy-holders, though 
they have improved In a number of 
ways. even nOW complaints are there. 
Where speedy disposal Of cases is 
needed. particularly In fatal cases of 
insured persons, the payment is not 
forthcoming. I have come to know of 
a number of instances where the 
people had to face harBlsment and 
Buffering in a  n umber of ways and 
even then  they could not lIet the 
money at the proper time. 

Thirdly. as far as the Tnsurance 
Corporation i9 concf'!'Tned. my hon. 
friend. Shri Trivedi .~ made out a 
very important and cogent poInt. As 
far as J can unde .. tand, the i ~ 

up of such bodies as thc In.uran"" 
Corporation or the nationa1isation of 

business such as insurance business is 
a welcome thing from another point 
of view also, because the Govern .. 
nlent is able to utiliSe the funds far 
industrial and other Developmental 
purposes. That is the correct thin, 
to do and we all welcome It. But the 
p"int that Shri Trivedi has made out 
Is something to which I would like to 
draw the attention of the Government. 
The point is whether under the law, 
even after this Bill is passed, it would 
be permissible, under the Constitu-
tion. When we have set up this Insu-
rance Corporation for providina cer-
tain facilities for the insurinll public, 
without declaring it as a sort of to: 
or revenue that would accrue to the 
Government, to draw its surplus. in 
wnatever way it may be, and appro-
priate it to the Consolidated Fund of 
the country. I do not know whether 
from that point of view the Minister 
of Law has examined it or not. 

Shrl laranatha Rao (Nowrangpur): 
We have examined it. 

Shrl Sham Lal Sara!: It it has not 
been examined, my Hrst leelin, I. 
tnat we should pay attention to the 
point that has heen raised by Shrl 
Trivedi. I would be ve"y happy if the 
hon. Mlnist.,.,., while replyinll to the 
debate, will clearly say, if there is any 
doubt In that quarter or has been 
done away with. 

Another thing is the point that Shrl 
Baneriee has made. I want that we 
encourage trade union movements. 
The Government has recomised the 
Insurance Corporation organisation of 
employeps. Then it becomes incum-
bent upon the Government that when 
they 'resort. to automation or mechani-
sation in certain respect8--<'ertainly I 
welcome such steps because without 
them we will not be able to come 
up 10 thE" standards of f!'ffici@ncy of 
other countries-to see that the re-
presentatives of the respective trade 
unions are also takpn into confldenee 
and they are also eon9ulted. 'Ibelr 
views on the !<Ieps that are to be 
taken, which may be to the ultimate 
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efficiency of tire Corporation, should 
also be given dUe consideration. 

Keeping all theSe things in view, I 
peTSonally welcome this measure. 
Before I conclude I want to say one 
more thing and that is about the pre-
mium which is being so much talked 
about in the country. The life span 
of the insured is increasing. It has 
been corroborated by the Health 
Ministry reports also. Therefore, the 
time is rine when some attention is 
paid to ~i i  the scales of premium 
that is pTevalent today, particularly in 
respect of the lonll-term policies. 

Keeping in view all these points and 
the points raised by other hon. Mem-
b... I suoport this Bill in the hope 
that' we ";m get proper explanations 
to the points that we have raised, 

Dr. M. S. Aney: Mr. Chairman, Sir, 
I thank you for giving m(' !;omC' time 
to express my views on this rneasurl". 
I was one of those who, when the 
idea of nationalising insurance com-
panies was brouiht, were very i~ 

cious about the wisdom of such a step. 
Because. r had tboullht that the life 
insurance business will prosper faster 
if the private companies are allow-
ed to function as before: and if a 
public sector corporation is-created 
and insurance Is nationalised, proba-
bly it may not expand in the manner 
it ought to expand. But, in course 
of time. it seems to me that the work-
ing Of the LIC has progressed and my 
apprehension that it may not come up 
to expectations has proved false. I 
am glad that it has taken place that 
way. 

13 hr.. 

The second point i. the legal point 
... hlch my hon. friend, Shri Trivedi 
has raised, He has actually quoted 
from the judgment of the Supreme 
Court which shows that the action of 
the Government in appropriating f'ur-
plus to their advantage is very ques-
tionable under ~ law 8S it is today. 
In fact, it ha. ruled that Government 
has no i ~  to do it. ThIs i. not 
the the IIrot time that we have noticed 

that whenever tha SlIDreme Court 
gives a judgment which iDes against 
the Government, instead of com in, 
forward to accept the judgment like 
ordinary law.abiding citizens. they 
try to get round it. Suppose the ori-
i  intention of the Government in 
bringing forward a Bill is not upheld 
by the Supreme Court, they imme-
diately ('orne forward with another 
Bill to nUllify the decision of 
the Supreme Court, This Is 
not the way in which a democracy 
should function. Real democracy de-
pends upon the recognition of the 
authority of the Supreme Court nnd 
the upholding of Its decisIons, Gov-
ernment should alway. show respect 
to the judiciary. That is the point 01 
view from which the Government 
should look at the Judgment. of the 
Supreme COllTt and not from the point 
of view of some immediate advan-
tage or benefit. After all, they are 
the custodians of the Constitution. Il 
is 8 dangeroul! idea for the Govern .. 
ment Of India to accQPt the Constitu-
tion whenever it Is convenient and 
amend it whenever it is inconvenient. 
If that is the spirit of the Govern-
ment, there may be anarchist forcel 
which will make the position very 
dtfficult. Therefore, I want the Gov-
ernment to consider this question from 
the larger and broader poInt of view. 

There is one more l)Oint. Govern-
ment have embarked on Five Year 
Plans for the development Of the 
country. One of the object. of the 
Government i. that unemployment 
should be reduced .. quickly as p"".I-
hIe. Theref<>re. hefore undertaking any 
project they must always take into 
consideration whether that particular 
measure is likely to promote that 
particular object or not. I QuIte un-
derstand that in this Ire of automa-
tion and mechani!'lation of industrtes 
I." and leBs people will be emplo)'.t1 
and • large number Of Pf!ople will 
become sUT"plus. But Government 
.hould ronsider wh<>ther they /IT" in 
a ~i i  to make proper arrange-
ment. for their re-employment. Other_ 
i~ . they should not Tush in with 
mechanisation. From that lIOint 01 
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view, the remarks that have been 
made by Shri Banprjec and others are 
very pertinent. Government should 
not merely alIow them to be a matter 
of record. They will have to giV. 
very serious consideration to that al-
peet before they can go in for mecha-
nisation. I hear that even machines 
do not work properly, but I do not 
whnt to go into that at this ~. 

Aftpr making these few suggestions 
on this particular matter, I support 
thl. Bill. 

Shri lrulra!11 Gupta: Mr. Chairman 
I thank you for giving me a few minu-
tes. While lislening to the course of 
the debate. I felt that I must add my 
voice to the criticism which has been 
voiced, from this side of the House 
mainly. to this amending Bill. 

Th e 1 pga 1 aspect has, of course, been 
dealt with by my hon. friend. Shri Tri. 

~ and I do not wish to repeat that 
point again. I think he has quite effec-
tively chalienged the legal basis for 
the Statement of Objects and Reasons 
which has been attached to the Bill. 
Because, if an amenrlment were to be 
made at ali, it should have been 
brought forward to section 9 of the 
Act. The ampndment which the Gov-
ernment should have brought forwnrd. 
it at .11 they wanted it. should have 
been to section 9 of the Act. It im-
plies that there is some restriction on 
u!'in,q the g'encrsl life insurance funds 
for meeting certain other 1iabilities 
whil'h have devolved on the Corpora-
tion. It is not a cor:"ect method to 
bring forward an amendment to this 
particu1ar section 28 and thereby. as 
lOme oth{"r friends have said, to nt .. 
tempt a, an Rnerthought-I would not 
use the term 'back door' because it is 
being done in Parliament; but certain-
ly as 8n afterthought-to appropriate 
or misappropriate theSe 5 per ct!nt 
lurplus which will remain after the 
actuarial valuation to the Consolidat-
ed Fund of India. Here I am inclined 
te; .upport the amendment which has 
been tabled by Shrl nandeker. I do 

not know whether he has formally 
moved it or not 

Shri N. Dandeker: It' wiii come dur-
ing the clause by clause consideration. 

Shrl indraJlt Gupta: The proposed 
amendment by him is quite acceptable. 
It say, that on Page 2, lines 10 and 11 
the words "paid to the Central Gov-
ernment OJ" if that Government so 
directs" be omitted. Then it will mean 
that the remainder shall be utilized for 
such purposes and in such manner 88 
the Government may determine. 

Shrt B. R. Bharat: So, the Bill 
should not be there. 

Shrl lrulra!lt Gupta:'· I have already 
said that if you want an amendment 
it should be to section 9 and not to 
section 28. 

The Minister of Finance (Shrl T. T. 
Krishnama.eharl): That amendment i. 
negative in character. 

Shrl hldra!lt Gupta: Apart from 
the question that this 5 per cent should 
accrue to the policyholders-I ha ve no 
objection if the Government does that 
-the point that I want specifically to 
urge upon Government with all 
my conviction. and for which I have 
asked fo" some time of the House. is. 
if any surplus is available, why !lhould 
it not be earmarked for paying bonus 
to the employees Of the LIC. I would 
request the Finance Minister to ('on-
sider one point. Under section 32 of 
the Paymrnt of Bonus BiU which hRg, 
been passed b)' this House. the LTC 
has been specifically. and in my opin-
ton thoroughly unjustifiabJy excluded 
from the provisions of that Bill. Sec-
tion 20 of tho Payment of BonlJ, Bill 
deal. with public sector establi.h-
ments which compete with the prlvDte 
sf1'("tor. Now that the LIC has tII.ken. 
the decision to go in for general in-
surance i ~ it ~ l to be a non .. 
competitive institution and it berom .. 
an institution competing with the pri-
vate sector. at least to the extent to 
which it is doina: aeneral lnsu.rnnce 
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business. Section 20 of the Payment 
of Bonus Bill says that if the income 
accruing to that establishment from 
such business which competes with 
the private sector is not less than 20 
per cent of its total income, then those 
employees of that concern must be 
liable to receive bonus under that Bill 
De.:;pite this, under the provisions of 
section 32, the LIC as H whole has oeen 
given blanket exemption from the pra-
vi.ions of that Bill. I consider this to 
be a very unjustifiable measure and 
the only' result of it will be that it 
will increase discontent and unrest 
amon g the LIC emplo:,'ee. to a great 
extent. I would recall to the Mini.ter 
that even in that Payment of Bonus 
Bill there is 8 provision under seetion 
34 which says that notwithstanding 
everything el8e in that Bill, there is 
nothing to prevent an agreement being 
voluntarily entered into by the em-
ployers and emplyees in an establish-
ment which can provide for payment 
of some bonus. There is nothing to pre-
vent it there. Therefore I would say 
that if a surplus is found available 
after the actuarial valuation, let the 
Government set aside lirat amount for 
'JIqIng bonus to the LIC employees. 
BefOre the private life insurance con-
ecrns were nationalised, th..., people 
use" to get various quanta of bonus 
from their respective companies. In 
the private general Insuran .. concp.rn. 
they are paid bonus. It I. only when 

~ become natlonalisod and come 
within the overall ~~  of the 
LIe that their facilities of get-
ting bonus are removed. This is 
havin'! a very bad psychologi-
cal f'tI'",rt and we, who stand for 
the public sector and for the strenll-

~ of the pubJic sPCto:". very often 
find thAt In our own trade unions so 
~  ""c:irlnnce ( ~ from the em-
pia!" ..... to the very concept of nation-
ali •• Uo" because thev look at it only 
from thp angle of their own ""neflt .• 
anll f",iIi!i .. and ~  f",,\ th.t If nA-
tionB1i<:a.t.ion means that they are ~  
to \O'Ie the benoflh and facilities ",hioh 
they were gettinl( before nationaIL.a-
tion. whv should they support the pub-
1/C" o: ... ,.tor ot all. We have quite a ~ . 

cult time explaining to them that there 

is another aspect of the question. 
Therefore, tH:rc I would sugge;.;t that 
thIS surplus, instead of being appro-
pnated or misappropriated, as Shl'i 
Dandt'ker has put it, by means of this 
legislation to the Consolidated Fund of 
India, should be set apart and Go,'ern-
ment should use it whenever it i. 
available either far paying bonus to 
the employees or for paying bonus to 
the policyholders or for other stair 
benefits. I do not see why certain 
staff benefit, cannot be provided out 
of this surpiu9 which are very much 
requir£'d. For example, there ~  a. 
Shri Bhaf(at knows, among the LIC 
employees a large number of very in-
telligent and ene,getic young men who 
would likc to have some opportunity' 
Of practical trainin, as actuaries and, 
therefore, actuarial training and so on 
can be given to them. Some .chemes 
of training can be drawn up, There 
is the Question of their housh1C AS hal 
been mentioned by ~  many other 
speakers. They can be provided with 
some rest homes or holiday home. for 
their families or rest homes for TB 
cases. Such schemes arc there in sO 
many other concerns and there is no 
reason Why the LIC should not 110 ill 
for the,e ihinp. I think, ratber thall 
appropriate this amount, this ,moun' 
should be let apart for parment of 
bonus aUd other beneflt, for their .nair. 

8brl KubI Bam GapCa (Alwarl: 
Mr. Chairman, 1 support Shri Indrllj!1 
Gupta's .uuestion for payment of 
bonus to the employees. I 10 a step 
forward. When general Insurance h .. 
been taken up by the Life InlJurance 
C ~ i  in competition with .,ther .. 
the bonus question should be legali.-
ed in the-same way. There i. no que.-
tion ot 5 per cent appropriation or 
anytbl"l Of that sort. The question 
ill that the total amount earned by 
that business must be kept .-parate 
and the incidental chargel on that 
should also be kept separate. Then 
the employees and the agents mu&t 
get their due share out of it Melluse 
this is whony a eomJll'tlUve buslnen 
th,t is to b. t8k.n up by the Lie. Not 
to live thill facilit, to the employ_ 
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and the agents will amount to their 
exploitation; nothing else. 

Very many suggestions have  heen 
made about the 5 per cent appropria-
tion. If there is at all a surplus. that 
should be counted on the basis of life 
insurance and this should remain quite 
separate from that. We must at least 
have a picture about benefits to the 
employees. Employees sutTer from so 
many drawbacks, as pointed out by so 
many hon. Members. When they can-
not get good houses to live in, wilen 
they cannot get other facilities .s are 
provided to other people in Gove:n-
ment service, when the) cannot get 
the same security of service und 1here 
is no pension, then, of course, at ieast 
morally this Government i.:; not en-
titled to have this 5 per cent in that 
way. 

Then, I want to draw the attention 
of the hon, Minister to what is going 
on between the agents of the LiCe In-
surance Corporation and the policyhol-
ders. Agents are in a way going to 
degrade the policyholders and the 
policyholders degrade the agents nnd 
the Life Insurance Corporation suffers. 
The agents generally take to ~i i  

the whole of the bonus premium in 
certain cases in the initial stages and 
the LIC has been a complete failure in 
checking it. The result is that so .nany 
policyholders crop up. What they do 
is that they get themselves insured ""d 
after one or two years stop it and then 
again t,y to get themselves insured 
only for getting the benellt of that 
premium from the pocket Of the "gent. 
That is a very bad thing. That is going 
up by leaps and bound.. When it is 
a nationalised corporation, Govern-
ment should see that such things do 
not happen. They should devise means 
to stop it. They want to take ~  to 
avoid evasion in so many ways, but 
when this thing is going on just on 
their own head, they do not care for 
:to They haVe got to see why all these 
things are going on. They will find 
that the main reason is that the agents, 
me employees and all these people 

are underpaid. Still, this Bill has been 
brought forward to take 5 pe, cent out 
of this on this basis. There is no jus-
tification at all Cor taking out thi. 5 
per cent in this way; rather, the justi-
fication is the other way round. The 
policyholders must be remunerated. 
Their premium rates may be brought 
down. The gene:al insurance ;noney 
share should go to the employees' And 
the agents' bonus and thereafter only 
the Government can be entitled to any 
money that is left behind; otherwise, 
the Government is exploiting in the 
S8me way as the other capitalists are 
doing. 

Dr. l\Ielkote (Hyderabad): Sir, 
have received quite a number of ~ 

presentations on this point, both from 
the worke:s of the LIC and from the 
policyholders. May I place before you 
the viewpoint of the policyholders? 

After nationalisation the amount of 
bonus that they used to receive has not 
increased very much. There are in ... 
numerable poor 'policyholders who in-
Sure their Hves for a thousand rupees 
0; so. The man who lives to receive 
the total amount at the end of the term 
-life insurance is usually for the bene ... 
fit of the families of those who die due 
to accident and many other things-is 
a man who loses. It is these people 
that I have been thinking of and I 
would like to pl""e before you their 
point of view. 

Suppose, I had insured myself ,orne 
years back for Rs. 1,000. At the time 
I insured and paid the money the value 
of rupee was something different from 
what it i, today. If I had received that 
amount . then, these Ro. 1,000 :,ad a 
pSl'ticu1or value. If I receive that 
amount today, the purchasing capacity 
of the same Rs. 1,000 is only Ro. 250 
or Rs. 300. As against this, the amount 
of bonus that I used to receive or have 
been receiving-Rs. 14 or Rs. 20 per 
thousand-is such a meagre sum. If I 
had invested the same sum in a bank 
J would have received a return of 
6-1!2 per cent, whereas the amount 
that I have been receiving is just 1.4 
per cent. 
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Many people have pleaded the cause 
of the workers. I am speaking on be-
hal! of the policyholders. The wo;-k-
ers are engaged for the benefit of the 
policyholders. They say, "First o! all 
I have to get the benefit. If Ihey have 
to get the benefit, il is a!ler I have 
got it. Therefore, whatever money is 
there after the actuarial valuation, 
cent per cent should be received by me 
for the simple reasOn that even today 
I am not getting what is due to me." 
This is the point of view of the policy-
holders. They further say that after 
nalionalisation and even before that 
much of the money was invested in 
gold, Government securities and these 
things; therefore, it has always gone 
far improvinll the ways and ",eans 
position of the Government, As it is, 
the Government is a beneficiary and 
therefore why should 5 per cent .,f the 
actuarial valuation should again go to 
them. This i. what the policyholders 
say and this seems to be B very valid 
reason. 

Coming to the working class who 
have been working there all along, I 
had occasion to see some of the com-
puters in Belgium, England and other 
places. Where there were 2000 or 
3000 workers before, there are now 
15 or 16 workers working on them and 
none of them haVe complained Of the 
inefficiency of the machines. If my 
hon. friend Mr. Banerjee complains 
against that, it may be that the men 
who man the machines are inefficient 
and, therefore, something has got to 
be done in that direction. It is not 
the machines that are bad. Here alia, 
the policy-holder says, "Why not you 
introduce automation? Why not I get 
the benefit out of the money savecj that 
is going to be paid to 2000 workers?", 
That is but natural from the point of 
view of efficiency and that he may 
get more money. It is perfectly clear 
that the policyholder who inve.ts the 
money wants to saVe it so that he may 
get more benefit when he is old. On 
one side, the value of thIO money i. 
corroded and. on the other, the money 
is taken aWRy by the workers in the 
shape of bonus, etc. Why should he 
pay fof them? This is the point of 

view of the policy-holder which Gov-
ernment should take into Dccount. 
Therefore, this 5 per cent has to be 
utilised for some other purpose. Gov-
ernment has got to think twice before 
doing it. The best they could do is 
to invite the policy-holders and ask 
them to give their opinion in a <lemo-
cratic way. This is the point ot view 
of the policy holders which I would 
like to place before the hon. Minister 
and I would like him to reply to that. 

The other point is about the people 
who are working in this fie Id for the 
last two decade.. If nationali.ation 
has got to come in, it has got to ~  

in now. Government haa been 18king 
the industry in dinerent places to do 
this kind of busine... They are ope-
rating in the field. If Government 
wants to operate in this field for pur-
pose Of efficiency, for purpose of giv-
ing more money to policy-holders, it 
has got to do in such manner that it 
is nationalised. Government can very 
well do it over a period of year •. They 
can give benefit to the workers that 
are working there. 

Another point is thi. that the Norl<-
ers in the L.l.C. were getting certai n 
benefits before. There were certain 
mal-practic .. and the mal-proctices 
otlll persist even after nationall.aUon. 
Why should not Government take moa-
sures SO that the.e mal-practices are 
stopped? Government has been think-
ing of eradicating corruption and mal-
practices. Here i. the public ,ector, 
where pubHc il completely concerned. 
where the mal-practices exist and It is 
here where the public is prepared to 
help Government in putting this down. 
It only meana that Government Or the 
management Ja inefficient here. 

The last point i. about the remune-
ration that the working clas, geU to-
day. All the world over thi. class 

~ sufficient i ~ sufftcient 
incentives, jn the shape at pay, dear-
ness allowance, housing faclliUes and 
other things. I, therefore, plead tor 

these workel'B who are working in the 
L.r.C. that greater and lreater ntten-
tlOD be paid to them and that the bene-
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fit should first go to them. The hrgu-
mont of both the policy-holders and 
the working class is that they "hould 
be the first beneficiaries and that no-
body else has the right to it. 

I have placed theSe points before Ihe 
Government for its consideration. 

Shri B. R. Bba,at: Mr. Chairman, 
Sir I am glad that a number 'J! han. 
Mcinbers chose to speak on this mea-
sure. I thought that this being a very 
simple and innocuous measure, it 

would not lead to such a long debate. 

I am surprised at the objection rais-
ed by the han. Member, Slrri Trivedi, 
that we cannot legally take this 5 per 
cent of the surplua fOr Government 
purposes and I am greatly surprised at 
the support that he 1I0t from ~ han. 
Member, Shri Indrajlt Gupta. I think 
Mr. Trivedi would not have objected 
If this 5 per cent surplus would have 
gone to the share-holders in the pre-
nationaUsation days and, in fact, it was 
more than 5 per cent that was going 
to them, that is, 7-112 per cent or Even 
10 per cent. He would not object to 
that. But If it comes to Government 
and comes to the Central fund, he ob-
jecl8 to it. But I do not know how 
Mr. Indr.lIt Gupta could prefer prl-
vale companies' ahare-holders to a 
larger number of people, the public, 
which are benefited by any accrual to 
t ',e Central fund. 

SUI ladraJlt Oupta: I did'nt say 
that. 

Shrl B. R. Bhapt: That Is the im-
plication. He did not realise the im-
plication of this. .. (["'"",,,plion). 

Shrl Sham Lal Saraf: It Is not that. 

Shrt B ......... 1: I henrd you with 
great patieDce. I do not want to be 
Interrupted. 

Sbrl Sham La\ Sanf: You should 
interpret correctly. 

8h.1 B. R. BhaJ1lt: This i. mv inter-
prelatlon. He ~ it is a money Bill 

This is, 01 course, a money Bill nnd 
that is why we haVe got the o:der of 
the President undeT article 117. What 
is the harm in it? This brings 111e to 
the basic point raised by the han. 
Member, Shri Dondeker, who is an ex-
pert and he goes very minutely into 
this question. I think-he ,ave the 
quotations of the earlier discussion!-
in certain matters he may be right be-
cause the word 'Corporation' used here 
by the then spokesman is somewhat 
misleading. I was a Member, i~  

from the beginning, of the Select Com-
mittee and I was present in all the dis-
cussions and I know what was the in-
tention. Leaving that, the basic ;loint 
I. that If that was not the intention, 
what was the necessity of having this 
5 per cent. It was because the Inten-
tion was that this should accrue to the 
Government-that was Ihe reason-
that this amendment was necessary. He 
has said about the amendment of Shrl 
Tulsidas Kilachand. That amendment 
also reads like this, although he want-
ed 3l per cent. .  .  . 

Shri N. Daa ...... .,r: On capital. 

Shri B. R. Bhall'lt: The amendment 
reads like this: "II any surplus emer-
ges, dividend shall be paid OD such 
surplus to the Central Government." 
That Is the text of it. 

Shri N, DaDdeker That is on capi-
lal. 

Shri B. Il. Bhapl: There Is no men-
tion of capital here. I am havilll Ibe 
copy of the amendment. It says, .. .  . 
.  .  . 10 Ibe Centra) Government." My 
point is that he also mentioned that It 
is the Central Government. It is true 
that the Minister in his reply may 
have tripped and may have mentioned 
'Corporation' . instead of 'Government·, 

lU8 hn. 

[MR. DutlTT-SP,. ... KER In the Chair1 

That ,. Dot the point. I think in aD 
•. ,"lier reference. Mr. Deshmukh ust>d 
the expression "as the State'. share.-
He haa used that expreuiOD. lIT 
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point is that the intentions are abso-
lutely clear and that was the reason 
why this amendment was brought in. 
Beca.use the particul'3r amendment, 
Section 28, could not carry the original 
intf'ntion, the Supreme Court, quite 
rightly, turned it down. It is preci.e-
ly to make that intention clear that 
this amendment has been brought in. 
lt is perfectly legal; it is actually being 
obeyed. The hon. Member said that 
we are disobeying the Supreme Court. 
We are not disobeying the Supreme 
Court; we are actually res-
pecting the judgment of the Supreme 
Court and coming forward with this 
amendment to make the intention 
quite clear and to bring it in the pro-
per form. Therefore, about this ques-
tion of intention-if there is any doubt, 
it should be settled-the intention was 
clear right from the beginning. 

Then, a number of points had been 
raL_cd. Although they are larger points 
for this Bill, I would like to refer to 
some of the important points made. 
For example, the han. Member, Shri 
Daji, referred to the recommendations 
of the Public Sector Undertaking. 
Committee which went into the ques-
tion of L.I.C. I caa assure him that all 
the recommendations-he mentioned 
only one Or two--are i ~ very rore-
fully examined In the Ministry and 
our views, when formulated, will be 
communicated not only to the Com-
mittee· but also to the House. 

There was a point raised about Jluto-
matlon. I think our policy is very 
clear. It is true we are not as develop-
ed as any advanced country like Ame-
rica or other countries in Europe. 
Therefore, in all spheres of our econo-
mic activity, We may not have such 
mechanisation or automation. But the 
L.I.C. as a unit. has reached a scale of 
opera.tion in which ~  we intro-
duce some of these machines aT tabu-
lators Or other machin .... the efficienCy 
will .utl'er particularly when there I. 
a complaint of the servicing be;nl 
slack. To the extent it I. due to the 
over-burdening of it by the scale of 
operations and the large number of 

policies and other things being deait 
with and such matters, this will help 
in improving the serVice oC the LIe, 
which is very i ~ because, the 
policy-holder is concerned with the 
servicing of his pulicies. 

And, therefore, we have made our 
position very clear that as a result ot 
this we are not going to undertake any 
retrenchment and the existinr em .. 
ployees will not suITer. I think this 
is a happy arrangement and we should 
Bf,cept the poliry about this automa-
tion in that respect. 

Then it was said that L1C is havinl 
very large ,buildinls; skyscraper.. 
Well, they are havinll lar,e buildin,l 
In cities like Bombay, Calcutta or 
even Delhi or other metropolitan <iUes 
oftentimes-in tact, not oftentimes, 
but always-since there are no 
lands available. Or, even If lands 
are available, it is at soaring prices, 
they are more hilhly priced than 
even gold. Therefore you CRnat ex-
pand horizontally, and so you have 
to go up vertically. It i. the econo-
mics of the matter that ~. them to 
110 in for multi-storeyed bulldln, .. 
The point is, LIC will invest the 
funds. With relard to oIIIce build-
Ing., and even with re,ard to .... 1-
dential buildings, there Is a very 
acute shortage, and LIC fill. the 
need. But they are primarily IrUldecl 
not by hRving any showpieces or by 
any other considerations, except that 
they put their investmenb in dif!cl't!nt 
baskets. These public buildlnrs have 
an assured return, they have I parti-
cular return. and therefore from thl! 
policyholder'. point of view tI,.". Ire 
quite 1I0Dd Investment.. ~  

I do not think the han. Member'. 
objection to the LIC going In for 
hous. build In", or office buildings is 
a valid ~. 

Similarly. thp point was rA!''''' th .. t 
the LTC .houl<l huild build!"n for 
its employ.... It I. quite true. and 
thp LIC had taken crrtaln 8t"P!I In 
this .... spert. For ex"m!'l., at 1.a'" 
In the mol"" cill •• thoy .m ~~ ~ In 
tor buildlnJrl: tor ~  """'!",,v-e.. of 
... ...telmes, oIIIcel'll down to the 
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smull staff. And in the major cities 
where the housing problem is acute, 
1 think in future the LIe will step 
up its building programme for resi-
d{'ntial accommodation for its em-
ployees. 

Then, a point was made about the 
targets. We are aware of this. It is 
true that LIe has made substantial 
progress, but in terms o( targets they 
have not been able to achieve them. 
That is true, and we are looking into 
thi!) question as to how in the future 
or in the coming years by streamlin-
ing and making it more efficient the 
LIe may be enabled to achieve the 
targets. I may mention this, that 
sometimes, particularly this year or 
last year, when the prices are rising 
and a !ll.evere dent is made into sav-
Ings, whether in insurance or in in-
dividual small savings, it is difficult 
to achieve the target. But even then 
we have to make it up by going into 
all areas, rural areas or other areas, 
where money is being generated, so 
that the targets are fulfilled. This' Is 
a very Important matter, and the 
Public Undertakings Committee have 
also referred to this. We are looking 
Into this question, and we will come 
to this House with our formulations 
when they are ready, 

Sir. with these words I recommend 
the motion for the acceptance of the 
House. 

Mr. Deputy-Speaker: The ques-
tion Is: 

"That the Bill further to amend 
the Life Insurance Corporation 
Act. 1956, be taken into considera-
tion". 

The motion was adopted. 
Mr. Deputy-Speaker: We shall 

now take up tne c1ause-by-clause ron-
Uderatlon. 

The question Is: 

"That clause 2 stand part of 
the Bill". 

The tnfJflOtl was adopted. 
Clause 2 was added to the Bill. 

Clausel3- (Substitution of new sec-
tion tOT section 28) 

Sbrl N. Dandeker: I beg to move: 

Page 2, lines 10 and 11,-

omit "paid to the Central Gov-
ernment or, if that Government 
so directs, be". (1). 

Sir, my amendment seeks to delete 
the words "paid to the Central Gov-
ernment or, if that Government so 
directs, be" from the proposed section 
28. The result of this will be that 
the operative part wiII read: 

" .. after meeting the liabilities 
of the Corporation, if any, which 
may arise under section 9, the 
remainder shall be utilized for 
such purposes and in such man-
ner as the Government may de-
termine". 

N ow I would like to get out of the 
way, tirst of all, one objection which 
the Minister gave expression to, 
namely, that if the words 
which seek the deletion of 
were deleted, the Bill is completely 
rendered useless, Is rendered nil. I 
do not agree with that. I think the 
remaining dauses of the Bill, as also 
clause 3 subject to the deletion I have 
suggested, are necessary for certain 
reasons. 

Clause 2 is intended to distin-
guish-now that the LIC takes on 
general insurance business as well-
to distinguish its Ilfe insurance busi-
ness from its general insurance busi-
ness: so that, section 26 is now most 
specifically concerned with the valu-
ation of life Insurance business from 
time to time. 

Clause 3, which concerns itself 
with amending section 28, WOUld, al 
amended by me, have the elfect that 
it has the same purpose as before, 
subject to this revision that out of the 
balance of 5 per cent of the valuation 
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surplus, the liabilities of the CorpDra-
tion have to be met first that i. to 
say the liability to the previous in-
surers in respect of certain liabilities 
outstanding under section 9; and ftJf 
the rest, section 28, as amended by 
clause 3 but subject to the amend-
ment I am making, would remain as 
before. 

And then, of course, clause 4 will 
introduce appropriate provision as re-
gards dealing with prollt from gene-
fa! insurance which is a new line of 
insurance for the L.I.C. 

So the criticism against my amend-
ment and that it renders the Bill nil 
or useless is not carred. I would 
concede, of course that my amendment 
takes the teeth out of the Bill; or 
rather, that the fangs will be taken 
out of the Bill; I agree. The Minis-
ter tried his very best, in a rather 
lame and hesitant manner, to convince 
the House that that was always the 
intention, though, as I said, looking 
at it right from the introduction of 
the Life Insurance Corporation Bill 
up to its enactment, I was unable, 
~  with a magnifying glass, to find 

thIs particular intention .  .  . 

Shrl B. R. Bharat: Mr. Deshmukh 
sm.:i it. 

Sbrl N. DaDdeker: However, some 
kind of remark of Mr. Deshmukh has 
been trotted out, and there has been 
no contradiction of the proposition I 
bave stated: first, that neither in the 
notes on clauses-and there were no 
notes on clauses on this Life Insu-
rance Corporation Bill-; secondly, 
nor in the notes on dauses by the 
Select Committee; thirdly, nor in the 
clause-by-clause consideration when 
thl:'i particular clause 28, 8S it then 
was, came up for consideration was 
any express statement made that the 
Government intended to get hold of 
the five per cent of the valuation 
surplus for itl revenues. On the con-
trary, the only sensible statement 
from Government was a straight-
forward one, which I am placing be-
fore the House, that the Bill provided 

G5 per cent of thr surplus on ~ 

tion to go to the policy-holders and 
five per cent to the Corporation. Tha! 
is prel'isely what 1 am suggesting. 
And. in fad, I did read out from Shri 
Tulshidns i .~  minute of i~

sent. He said that he was prepared 
(0 agree not that 3 j per cent of the 
surplus should go to the Government. 
but that in respect of Government 
capital invested in the Corporation it 
should be entitled to get 3t per cent, 
which is perfectly reasonable,-thAt 
was the borrowing rate at that time, 
today it may be 5 per cent. I am 
quite content that on the money in-
vested by Government, until th"t 
money is repaid, the borrowing rat ... 
must be charged. That is obvious 
commercial sense. But beyond that 
nothing is legitimate. 

This clause seek, to do two thin liS. 
In the first place, it soeks to "gu-
larise misappropriations that the Gov-
ernment may have made over the 
past few years, whkh the Supreme 
Court has held to be mi.appr"pria· 
tions, and, secondly. U seek. to I.,a-
lise future misappropriations bv say .. 
ing, i.e .. that five per cent would be 
appropriate this money. 

Now. Sir, by the exdusion or th ••• 
particular words, we should be rever-
ting to the old position, namely, 
to Mr. M. C. Shah's statement in 1956 
that five per cent is intended for Ihe 
Corporation, plus a portion of the new 
part of section 28 which I am accept-
ing, i.e., that five per cent would be 
utilised ftrst to payoff some of the 
old liabiliti.s, and the rest will re-
main with the Corporation. 

Definitely the Supreme Court'. 
ruling would remain. Government 
may not get hold of that money. What 
then is to be done with that money1 
There are a number of thines that 
can be done. I think the matter 
was put extremely lucid:y by 
Dr. Melkot.. He said, both about 
this particular surplll,l III well .. 
about the ourplus resultin, from 
lIeneral Insurance, that there were 
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two things to be considered. In the 
Arst place, in so far as the valuation 
surplus out of hfe insurance polici(':; 
is (:on("crncd, thl! primary person to 
be ronsidc·red is the existing polLO::Y-
holder and the second one is the 
major purpose of the Corporation, to 
spread the gospel of life insurance as 
widely as possible in as many new 
fields as possible-group insuranC'c 

~ .  various types of family in-
surance schemes, a 1l kinds of modern 
schemes that exist in the fie;d of life 
insurance coupled with 8 number of 
other benefits. There is an enormOUf. 
field to be cultivated in t.his and if the' 
Life Insurance Corporation were 
allowed to use these moneys for Ulose 
purposes-and were pushed into he-
ing so by a sort of debate that takes 
place in this House-then a good deal 
of the main purpose of nationalising 
life insurance would be achieved. 
There is no difficulty as to what w(, 
shall do with this balance of flve per 
cent arter discharging the old liabili-
ty. Dr. Melkote, as I said, h--put 
the matter in a very clear fashion as 
to what can be done. 

Then comes the question of em-
ployees. I have always been and I 
continue to be, an opponent of 
natlonalisation. But once nationaliss .. 
tion has taken place, I am as anxious 
as anybody else-in fact, most an-
xious; and this i. one of the points 
that I haVe always maintained-that 
the worl<ers should get a fairer deal 
from the public sector enterprises 
thnn they do from the private sector 
enterpt'ises. t hay!:' received over 
the last week hundreds of te'egrams 
from various public sertor enterM 
priso. urging that the Bonus Bi!1 
shnu!d be ."tended to them. Ufe 
IhsuTlllnce Corporation employees are 
amnnl!' the largest group of employees 
who !lftem to enjoy th£" 1eat::t ot the 
various P'"Tiphernl . h{"'neflts that i~  
in mq.,v modern i ~ i ll or ('om-
me,.,.I.! ""trrprlses. ""'. Life Insu-
ranrp rO!"'Poration ( l ~ 8TP tot! 
l'Iu')!'It unf("lrtunate )~l~. The debate 
n tt"l ~  you ~ ( )  nftttom.n,;e 
or not Is 8n altogether separate thin:: 

from the question whether, once 
you have a nationalised inuWltry, the 
emp:oyees ought or ought not to Dt' 
treated not merely fairly but ID an 
exemplary fashion. If nationaliBatioD 
means anything to the employeea, it 
must be an exemplary treatment, so 
that the whole larger complex of 
private sector can have some--
standard to which one can ooint and 
say: "That is what you want to 
attain in terms of fringe benefit .. 
peripheral benefits and so on for 
employees". 

I, therefore, submit that the ddetion 
of the particular words which I have 
suggested in clause 3 is essential; and 
only Ihen, will the Government be 
really able to say that the moneys of 
the Corporation from life insurance 
will be used and shall be USEd for the 
purposes for which they were always 
intended. 

Shrl B. R. Bhant: I do r.ot agr"'" 
with this amendment. as bv taking 
these words out it will, as he himself 
admitted, revert to the old position and 
will make the postion untenable. I, 
therefore, still feel that this amend-
ment negatives the Bill a. a 'Vho Ie. 

As to the point about the conditions 
of employees. the hon. Member says 
that he has .aid that the public sector 
employees are not treated on par 
with private sector employees; rather 
the treatment given to the public leC-
tor employee. is worse than that liven 
to the prlva'e sector l ~ . I am 
prepared to join issue with the hOIL 
Member and if the matter is left to 
the verdict of the warkers. •.• 

"hrl hulrallt Gupta: Ask the em-
ployees. 

Shrl B. R. Bhant: I think the MIL 
Member has completely gone topsy 
turby tcd.v. I am joininR issue with 
Mr. Dandeker. I am saying th.t, If 
the motter is left to the workers of 
the industries. I have no doubt that 
the work""S in the private sector will 
want nationalisation. 

Shri DaJl: That is 8 clIftcrent thJnI. 
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Sbrl B. It. Bharat: That ,. how the 
workers feel about it. . 

Sbrl Dajl: Please do not mix up the 
two issues. 

Sbrl B. It. Bbapt: Let us kn'w the 
opinion from the person to whom the 
ohoe pinches. I have no doubt that 
the workers will vote that the indus-
try should be nationalised. That Is 
my answer to Mr. Dandeker. 

Shrl Dall: The workers will not vote 
for it. The working conditions there 
are worse. 

Sbrl B. It. Bharat: I think the hon. 
Member is not speaking from his 
heart. 

Sbrl Dajl: The Bonus Bill has been 
passed. It exempts public .ector 
undertakings from the payment of 
bonus. 

Shri B. It. Bharat: The conditions of 
employment In the public sector un-
dertakings are a model for the prI-
vate &eClor. 

Mr. Deputy-Speaker: Shall I put the 
amendment to vote? I now put the 
amendment to the vote of the House. 

Amendment No.1 w"" put and nega-
tit.,ed. 

Mr. Deputy-Speaker: The question 
\.: 

'"I'ha! clause 3 stand part of the 
Bill." 

TIle motion was adopted. 

Clause 3 was added to the BW. 

ClatLse 4 wa, added to the Bill. 

CIa"", I, the Enacting Fo-rmula and 
the Title were added to the Bill. 

Sbrl B. It. Bbarat: I beg to move; 

''That the Bill be passed." 

Mr. Depaty-Speaker: The qu .. tion 
i.: . 

''That the BlIl be passed." 

The motion wa. adoptrd. 

13.50 bn. 

COAL MINES PROVIDENT FUND 
AND BONUS SCHEMES (AMEND-
MENT) BILL. 

The Deputy Mlais!er Ia the Mlalstry 
of Law (Sb.i Jaranatba ltao): On be-
half of Shrl A. K. Sen I beg tu move': 

"That the Bill furlber to amend 
the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948, be 
taken into consideration. It 

The Coal Min •• Provident Fund and 
Bonus Schemes Act. 1948 contemplates 
two schemes for the workers in the 
Coal-mint·ng i ~  tor giving 
them a quarterly bonus and the other 
instituting a compulsory contributory 
provident fund. While the bonus 
schome has increased considerably the 
ellrnings of (he coal labour. the Provi-
dent Fund scheme has catered to thl> 
basic necessity of social security by 
making provision for their old age. 
Both these schemes h.,-e contributed 
SUbstantially towards development of" 
a settled and contented labour force in 
• vital industry. Furthermore. the 
C.M.P.F. Scheme has played a very 
vitul role in the ('('onomie development 
of the country by pooling the indivi-
dual savinlts of a 13rre community or 
worker. and has provided a perennial 
SC''UTce of finanCe for the planned 

~ l  of our country. 

The Schemes under this A<.t havo 
made considerablE' ~  i ~ 

fhesp ] 6 years. Originally the 
C. . .~ . Act applied only to the S(atl",; 
of Wes· Bengal and Bihur but now 
it ~  to all the ('OLII an'n!' in thl' 
various States. inC'Iuding their ancillary 

i ~  The number of sub-
scribers to th(' Provident Fund has in-
creased from 2.96 lakhs in t 948 to 4.25 
JDkh .. in 1965. Thf' rate of ( l~  

l'Ontribution u) the Provident Fund 
has b£"('ll enh"nci..·d from lime to time 
and from 6t .~  cent of (~ baliie 

wag"s alan" in the beginning it hal 
now coml" up to 8 per cent of the total 

"Moved with the recommendation oC the President. 




